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Progress Report of the Joint Committee in the matter of O.A. No. 137/2024 
titled “Vijay Chandel v/s State of H.P. &ors.” in compliance of the Hon’ble 
NGT order dated 19-04-2024. 
 

1. Background: 

The copy of complaint was forwarded to Hon’ble National Green Tribunal by Sh. Vijay 

Chandel and same has been treated and registered as O.A. No. 137/2024. Wherein it was 

alleged that five to six JCB machines and a dozen of tippers were engaged in illegal 

mining/excavation of soil/earth & uprooting of trees due to which Sheetalpur Road has been 

damaged causing inconvenience to the commuters and leaving them prone to 

mishaps/accidents. It is further alleged that the aforesaid illegally mined/excavated soil/earth 

has been sold to railways and it is prayed that the matter may be enquired into and 

accordingly recovery shall be made from the accused i.e. Sh. Gurdayal S/o Chhaju Ram, 

Village Kalyanpur, Post Office Haripur, Sandoli, District Solan, H.P. Further, The Hon’ble 

National Green Tribunal Constituted a Joint Committee vide rder dated 19-04-2024 

(Annexure-1) with the following directions: 

“…4. In view of the averments in the application, Hon’ble Nation Green Tribunal considered 

it appropriate to have response of (1) State of Himachal Pradesh through the Chief 

Secretary, State of Himachal Pradesh, (2) Director, Geological Wing, Department of 

Industries, State of Himachal Pradesh, (3) Deputy Commissioner, Solan, (4) Divisional 

Forest Officer, Solan, (5) Himachal Pradesh State Pollution Control Board (HPSPCB) and 

(6) Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office Haripur, Sandoli, District 

Solan. Accordingly notices have been issued to all the 6 respondents requiring them to file 

their reply/response within two months on 27-04-2024.” 

“….6. In view of the averments made in the application, we also consider it appropriate that 

a Joint Committee be constituted to verify the factual position and take appropriate remedial 

action. Accordingly, we constitute a Joint Committee comprising of representatives of 

Director, Geological Wing, Department of Industries, State of Himachal Pradesh, Member 

Secretary, Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy 

Commissioner, Solan, Himachal Pradesh and DFO, Solan, Himachal Pradesh and direct the 

same to meet within one week, undertake visits to the site, look into the grievances of the 

applicant, associate the applicant and representative of the concerned project proponent, 
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verify the factual position and take appropriate remedial action. The Himachal Pradesh State 

Pollution Control Board (HPSPCB) will be the nodal agency for coordination and 

compliance….” 

2. Compliance of the Orders of Hon’ble National Green Tribunal: 

2.1. Constitution of the Joint Committee: 

In compliance to the orders of Hon’ble National Green Tribunal, a Joint Committee 

comprising of the following members was constituted: 

 
1. Sh. Divyanshu Singal, IAS, Sub Divisional Magistrate, Nalagarh (Nominated by 

District Magistrate, Solan) Annexure-2. 
2. Smt. Chandrika Sharma, Assistant Conservator of Forest, Solan(Nominated by 

DFO, Solan) Annexure-3. 
3. Sh. Mukesh Sharma, Assistant Conservator of Forest, Nalagarh (Nominated by 

Deputy Conservator of Forest, Nalagarh)Annexure-4 
4. Sh. Harvinder, Mining Officer, Solan (Nominated by Geologist Zone III, 

Directorate of Industries, Geological Wing, HP) Annexure-5 
5. Er. Abhay Gupta, Assistant Environmental Engineer, Himachal State Pollution 

Control Board, Regional Office, Baddi (Nominated by  Member Secretary, 
Himachal State Pollution Control Board) Annexure-6 

       2.2. Joint inspection report:  

The Sub Divisional Magistrate, Nalagarh vide letter no: NLG/SDM/Misc./2024-802-808 

dated 02-05-2024 fixed the date of site visit as 03-05-2024 (Annexure-7) and accordingly, 

the inspection of site was conducted by the Joint Committee on 03-05-2024 and during 

inspection following were present: 

1. Shri Divyanshu Singal, IAS, Sub Divisional Magistrate (SDM), Nalagarh,  

2. Smt Chandrika Sharma, Assistant Conservator of Forest, Solan, 

3. Sh. Mukesh Sharma, Assistant Conservator of Forest, Nalagarh. 

4. Sh. Harvinder, Mining Officer, Solan, 

5. Er. Abhay Gupta, Assistant Environmental Engineer, Himachal State Pollution 

Control Board, Regional Office, Baddi 

Along with other officials of District Administration, Mining Department and State 

Pollution Control Board (SPCB) also accompanied the Joint Committee during site 

visit. As per the directions of Hon’ble Court Sh. Vijay Chandel (applicant) along with 

Sh. Gurdayal (project proponent) also accompanied the Joint Inspection Committee.  
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2.2.1. Finding of the Joint Committee: 

The following are the key findings of the Joint Committee based on the site visit and 

interaction with concerned officers: 

 During the joint inspection applicant Sh.Vijay Chandel was requested by the SDM to 
apprise the Joint Committee regarding the matter. Sh. Vijay Chandel apprised that Sh. 
Gurdayal was engaged in the excavation from the roadside hillslope from road leading 
from Sheetalpur to Dashomajra and soil has been used in the construction of Railway 
Project i.e. Chandigarh-Baddi Rail Line Project. 

 Sh. Gurdayal apprised the committee members that he has obtained permission for 
Mining and the site is located at Village Khol. The Mining permission dated 
14.01.2023 accorded by the Deptt. of Industries is attached as Annexure-8. He further 
submitted that he had not carried out the any excavation between Sheetalpur-
Dashomajra road. 

 During Joint Inspection, it has been observed that excavation of muck/soil has been 
carried out between 30.922152°N 76.775254°E to 30.947425°N 76.760506°E 
comprising of length of approximately 4 Kms along the road. The geo tagged 
photographs of the site are annexed as Annexure 9. 

 Mining Officer apprised the committee that no permission has been granted in this 
stretch for excavation of muck/soil.  

So in absence of further evidence, it was difficult for the Joint Committee to come to final 
conclusion who had carried out the excavation from the site in question. Hence, after 
deliberation, the Joint Committee decided that since the soil/muck which has been excavated 
and has purportedly been used for construction of railways, it would be appropriate to sought 
information from the railway department that how much muck has been used in 
laying/construction of railway project and to provide the source from which it has been 
procured. The applicant was also asked to provide documentary, photographic, and video 
graphic evidence in support of his complaint. Accordingly, for the requirement of above 
information, following correspondences were made with the concerned authorities and 
complainant: 

1. The applicant i.e. Sh. Vijay Chandel was asked to provide photographic and video 
graphic evidence in order to substantiate the complaint (Annexure-10). 

2. The Deputy Chief Engineer (Construction-II), Near Railway Hospital, Northern 
Railway Colony, Sector-13, Chandigarh-160102 was  requested to provide the 
information w.r.t. quantity of muck/soil required/used for filling/laying of 
Railways line in the length falling within Himachal Pradesh.  (Annexure-11, 12). 

3. The Executive Engineer, HP Public Work Department was asked to quantify 
estimated quantity of soil/muck excavated from the site. (Annexure-13, 14). 

4. The Assistant conservator Forest department was asked to provide information 
w.r.t.  loss caused to environment by damage to trees and green cover. (Annexure-
15). 

5. The Mining Officer was asked to provide the action taken report w.r.t. complaint of 
the applicant and details of mining leases or approvals/permissions accorded to Sh. 
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Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office Haripur, Sandoli, 
District Solan, H.P in Nalagarh sub-division and how much material has been 
excavated from the said sites along with royalty paid on account of valid M-forms 
(Annexure-16, 17). 

6. The SHO Baddi has been requested to provide the action taken report w.r.t. 
complaint of the applicant (Annexure-18, 19). 

 

2.2. Action Taken Report: 

 As per report submitted by the ACF, Nalagarh, HP Forest Department vide letter no 

14302 dated 09-05-2024 (Annexure-20). It has been stated that there is no 

demarcated Forest/ Un-demarcated forest involved in illegal mining and mining is 

only along the Sheetalpur-Dasomajra road which is a Shamlat land.  It has also been 

apprised that the above area is not managed by the Forest Department as per approved 

plan of Nalagarh Forest Division, so no documented information is available with 

Forest department regarding vegetation type, density and enumeration data of trees 

etc. During the spot inspection there is no any prominent signage about exact number 

of trees damage. However, in the month of November, 2023 as reported by RFO, 

Baddi the incidence of uprooting/ damage of trees have been reported against 6 

persons. The detail is as below: 

SrNo.  Name of offender Date  Amount 

1.  Sh. Papu S/o Sh. Chunniblal Village Shitalpur 12-11-2023 2,371/- 

2.  Sh. Balvir Singh S/o ShHajara Singh Village 

Kenduwal 

15-11-2023 4,247/- 

3.  Sh. Manjeet Singh S/o Sh. Pal Chand Village 

Kenduwal 

18-11-2023 4,820/- 

4.  Sh. Ram Kumar S/o Sh. Parkash Chand Village 

Kenduwal 

24-11-2023 3,856/- 

5.  Sh. Ajeb Singh S/o Sh. Kapru Singh Village Kenduwal 24-11-2023 3,856/- 

6.  Sh. Shyam Lal S/o Sh Ram Swroop Village Kenduwal 24-11-2023 3,856/- 

Grand Total 23,006/- 

 As per report submitted by the SHO, Baddi, the Police has identified 25 instances of 

illegal mining and transportation in the Sheetalpur area and imposed fines amounting 

to total of Rs. 2,94,000/-Annexure-21. 
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 The applicant was requested to provide photographic and video graphic evidence to 

substantiate the complaint. The Applicant has provided four photographs. In two 

photographs excavation is being carried out (but the vehicle doesn’t have any number) 

and in another two photographs photo of trucks has been provided (Annexure-22). 

The photographs which have been provided are not sufficient to prove that mining has 

been done by Sh. Gurdayal Singh.  

 The Construction Wing, Northern Railway Chandigarh has submitted the report 

(Annexure-23) the detail is as under: 

 

Permission No Date Qty in Cum 

STP-3009 16-12-2022 14,782 

STP-603 20-01-2023 26,730 

STP-676 28-03-2023 48,460 

STP-726 04-05-2023 24,502 

STP-778 31-05-2023 23,814 

  1,38,288 

   

Earthwork in Excavation Qty  7,221.14 

Earthwork in Cutting Qty  1,18,224.42 

Sr No.  Name of Supplier Qty in Cum 

1.  Rajesh Kumar Contractor 31,992 

2.  Jagtar Singh Contractor  5,243 

3.  Karam Chand 9,696 

4.  Parveen Rana 5,245 

5.  Sandeep Enterprises 1,952 

6.  P S Associates  12,792 

7.  Bajrang Infrastructure  11,473 

8.  Neelkanth Construction Company 5,636 

9.  Rul Cup Thuluhanga 3,202 

10.  Gurbaksh Welding Works 3,398 

11.  J K Construction Co 57,111 

 1,47,740 

Grand Total of muck/ soil qty 4,11,473 
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Further, Railway Department and contractor has been asked to submit the supporting 

documents w.r.t. report submitted by them to provide the legal source from where the muck 

has been purchased (Annexure-24). To identify whether the source used by contractor and 

sub-contractor and in case of illegal mining activity is being established Environmental 

Compensation shall be imposed as per notification no STE-E(5)-2/2021 dated 18-08-2022 

issued by Department of Environment, Science and Technology in view of directions passed 

by Hon’ble national Green Tribunal vide order dated 23-02-2021 passed in OA No. 360/2015 

titled as Nation Green Tribunal, Bar Association v/s Virender Singh for recovery of 

compensation on account of damage caused to the environment and ecology due to illegal 

mining (Annexure 25).    

 As per report dated 15.05.2024 received from the Executive Engineer, HPPWD 

Nalagarh, they have shown the inability to ascertain the quantity of the excavated 

earth as the original/advance X-Section of natural surface level are not known at this 

stage (Annexure-26). 

 As per report dated 16.05.2024 submitted by the Mining Officer, Solan (Annexure-

27), on the basis of complaint received from Sh Vijay Chandel and Om Sharma 

frequent inspection are being carried out and compliant were registered against 6 nos 

tractors, 4 Nos tippers and one poclain in and around the area. Further he had 

appraised that during recent inspection on dated 07-05-2024 and 08-05-2024 no 

illegal mining activities were noticed. Further the permission of 49992 MT minor 

mineral (Sand 29995 MT and Soil 19997 MT) was granted in favour of Sh. Gurdayal 

for a period of three months 14-01-2023 to 13-04-2023 and he had lifted 20490 MT 

after paying royalty amounting to Rs 16,39,200/- and other taxes. The Mining Officer 

has been requested to provide the detailed reply (Annexure 28). 

Meanwhile, Sh. Gurdayal submitted an affidavit dated 16-05-2024 that he had not carried out 

any mining activity in this area and the applicant Vijay Chandel and Om Sharma are 

blackmailing him (Annexure-29). Further the complainant/applicant also submitted an 

affidavit alleging that Sh. Manjeet Singh, Village Kenduwal is engaged in the activity of 

illegal mining. In this context, the complaint has been forwarded to the Mining Officer, Solan 

and the Forest Department to look into the matter (Annexure 30). 

Prayer: 

The information received from the Applicant is not sufficient for holding that Sh. Gurdayal 

was engaged in illegal mining activity at the said site. Additional information has been sought 

610



Sh. Div 
IAS, SD 

shu Singai, 
, Nalagarh 

from the Mining Department and Railway Department to identify whether the source used by 

contractor and sub-contractor engaged in construction of railway project is legal or illegal. 

Hence, keeping in view the information and facts, it is concluded that illegal muck excavation 

activity has been carried out in this area and for recognizing the culprits and imposing 

Environmental Compensation Penalty upon them as per the notification no STE-E(5)-2/2021 

dated 18-08-2022 issued by Department of Environment, Science and Technology in view of 

directions passed by Hon'ble national Green Tribunal vide order dated 23-02-2021 passed in 

OA No. 360/2015 titled as Nation Green Tribunal, Bar Association v/s Verinder Singh for 

recovery of compensation on account of damage caused to the environment and ecology due 

to illegal mining. So before finalizing the report of the Joint Committee, it is humbly 

requested that extension of timeline up to 30/06/2024 may kindly be granted for 

submission of the final report by the Joint Committee. 

The Joint Committee will abide by further directions of the Hon'bie National Green Tribunal. 

I' 	IX  _ _ 	- A, 

Sh Harvinder, 	Sh Mukesh 	Smt Chandrika 	Er. Abhay Gupta, 
Mining Officer, 	Sharma, ACF, Sharma, ACF, 	AEE, FIPSPCB 
Solan 	 Nalagarh 	Solan 

Page 7 of 7 
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Annexure 1 

Item No.1 

	

	 (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPALBENCH, NEW DELHI. 

(Through Physical Hearing with Hybrid V.C. Option) 

Original Application No. 137/2024 

Vijay Chandel 	 ...Applicant 

Versus 

State of Himachal Pradesh & Ors. 	 ..Respondents 

Date of hearing: 19.04.2024 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant: 	None for the applicant. 

Application is registered based on a letter petition received by Post.  

ORDER 

Mr. Vijay Chandel has sent by post the present letter petition to this 

Tribunal, which has been treated and registered as O.A. No. 137/2024. 

2. 	The relevant part of the letter petition enumerating grievances of the 

applicant is reproduced as follows:- 

”x 
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O.A. No. 137/2024 	 Vijay Chandel Vs. State of Himachal Pradesh& 
Ors. 

-2- 
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3. Prima facie the averments made in the application raise substantial 

questions relating to environment arising out of the implementation of the 

enactments specified in Schedule-I to the National Green Tribunal Act, 2010. 

4. In view of the averments in the application, we consider it appropriate 

to have response of (1) State of Himachal Pradesh through the Chief 

Secretary, State of Himachal Pradesh, (2) Director, Geological Wing, 

Department of Industries, State of Himachal Pradesh, (3) Deputy 

Commissioner, Solan, (4) Divisional Forest Officer, Solan, (5) Himachal 

Pradesh State Pollution Control Board (HPSPCB) and (6) Sh. Gurdayal S/o 
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O.A. No. 137/2024 	 Vijay Chandel Vs. State of Himachal Pradesh& 
Ors. 

Chhaju Ram, Ram, Village Kalyanpur, Post Office Haripur, Sandoli, District SoIan, 

Himachal Pradesh who stand impleaded as respondents No. 1 to 6. The 

Registry is directed to prepare and attach memo of parties to the application 

and issue notices to respondents No. 1 to 6 requiring them to file their 

reply/response within two months. 

5. Notice be served on Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, 

Post Office Haripur, Sandoli, District SoIan, Himachal Pradesh through the 

Deputy Commissioner, SoIan, Himachal Pradesh and for this purpose notice 

issued to Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office 

Haripur, Sandoli, District SoIan, Himachal Pradesh be sent to the Deputy 

Commissioner, SoIan, Himachal Pradesh by E-mail for getting service of the 

same effected on him and sending his report in this regard. 

6. In view of the averments made in the application, we also consider it 

appropriate that a Joint Committee be constituted to verify the factual 

position and take appropriate remedial action. Accordingly, we constitute a 

Joint Committee comprising of representatives of Director, Geological Wing, 

Department of Industries, State of Himachal Pradesh, Member Secretary, 

Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy 

Commissioner, SoIan, Himachal Pradesh and DFO, SoIan, Himachal Pradesh 

and direct the same to meet within one week, undertake visits to the site, 

look into the grievances of the applicant, associate the applicant and 

representative of the concerned project proponent, verify the factual position 

and take appropriate remedial action. The Himachal Pradesh State Pollution 

Control Board (HPSPCB) will be the nodal agency for coordination and 

compliance. 

7. Factual and Action taken Report by the Joint Committee be filed by 

email at judicial-ngt@gov.in  preferably in the form of searchable PDF/OCR 
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O.A. No. 137/2024 	 Vijay Chandel Vs. State of Himachal Pradesh& 
Ors. 

-4- 

supported PDF and not in the form of Image PDF at least one week before 

the date hereby fixed. 

8. In case of non-compliance exemplary costs may be imposed on 

members of the Joint Committee and also on the nodal agency. 

9. List for further consideration on 24.05.2024. 

10. A copy of this order be sent to the Director, Geological Wing, 

Department of Industries, State of Himachal Pradesh, Member Secretary, 

Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy 

Commissioner, Satan, Himachal Pradesh and DFO, SoIan, Himachal Pradesh 

by email for requisite compliance. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

April 19th2024 
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FAX/e-mail 
Urgent Time Bound.  

No. Acctts (12A) O.A. 137/2024 (NGT)-0? 
OFFICE OF THE DEPUTY COMMISSIONER 
SOLAN, DISTRicur SOLAN, HIMACHAL PRADESH. 
q): 01792-220757, 0: dc-sol-hp@nic.in  

• Dated: Solan-173212 	the 	3 t40  Apnl, 2024. 
To 

The Sub-Divisional Magistrate 
Nalagarh, District Solan, 

Subject: 	NOTICE 8s letter in Original Application No. 137/2024 
titled "Vijay Chandel Vs State of H.P. fis Ors". reg. 

Sir, 
I am to invite your kind attention towards the order dated 

19.04,2024 passed by the Honble NGT in Original Application No. 137/2024 titled 
"Vijay Chandel Vs State of H.P. 8a Ors". 

In this regard, the Hon tle NOT vide its order dated 19,04.2024 
has constituted a Joint Committee comprising of representative of Director, Geological 
Wing, Department of Industries, State of Himachal Pradesh, Member Secretary, 
Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy Commissioner)  
Solan, Himachal Pradesh and DFO Solari, Himachal Pradesh, and directed the same 
to meet within one week undertaken visits to the site, look into the grievances of the 
applicant, associate the applicant and representative of the concerned project 
proponent, verify the factual position and take appropriate remedial action. The 
Himachal Pradesh State Pollution Control Board (HPSPCB) wilt be the nodal agency 
for the coordination and compliance. The case list for further consideration on 
24. 05. 2024. 

In view of the above, you are, directed to represent this office 
for this purpose and submit Joint Inspection, factual and action taken report as 
per Honble NOT order, so that the same could be apprised to the Horeble NGT as 
well as State Pollution Control Board for further necessary action in this regard. 

Yours faithfully 

Mannsohan Sharma, IAS 
Deputy Commissioner 
Solan, DistriskSolan, HP.' 

Endst. No. As above. 
Copy is forwarded to the following for information and necessary action.- 

I . The Director, Geological Wing, Department of Industries, State of HP. 
2. The Member Secretary HPSPCB, Phase-III, New Shimla.-171009 
3. The Divisional Forest Officer, Solan, District Solari, HP. 
4. The Regional Officer, HP State Pollution Control Board, Baddi, District Solari 

with the direction to take up the matter with the SDM Nalagarh for fixation 
of suitable date of Joint Inspection and send compiled report to the quarter 
concerned under intimation to this office. 

Deputy 	in issioner g))C 
Solan, District Solan, HP. 
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Annexure 3 

From: - 

To, 

Subject:- 

Sir 

146. - 4-  $"--4 .  
H.P. Forst Departirtent. 

Dated Solan the, 9-- 	 - 

Divisional Forest Officer, 
.Solan Forest Division Solan 

Er. Abhay Gupta, 
Assistant Environmental Engineer 
lespcB Baddi, .Distt. Solari, HP. 

O.A. No. 137/2024 titled Vijay Chandel v. H.P. & ors. Before 
NGT. 

Kindly refer to your office letter No. rIPPC8/R0 Baddi/Court OA 
No. 137/2024/2024 206-209 dated 30.04.2024 on the subject cited above. 

In this regard, it is informed that Assistant Conservator of Forest 

Solan (ACP) 0/0 Divisional Forest Officer Solan has been nominated as representative .of DFO 

&dim for Joint Committee conStituted as per order dated 19.04.2024 of NOT., Principal Branch 

New Delhi. 

You are therefore, requested to kindly intimate the date Of meeting 
and inspection inthis regard please. 

Yours faithfully 

(H.K. 	a)HPFS 
Divisional ForeSt Officer, 
Solari Forest Division, Solari 

Endst. No. eg7-5-74 dated Solan, the 'IS7)AI  
1. Copy is forwarded to Member Secretary, HPSPCB Shim% w.r.t. his office letter 
No. FIPPCB/LB/OA No. 137/2024 943-46 dated 29.4.2024 for information please. 

2. Copy is forwarded to Deputy Commisioner, Solan for information and necessary 

action please. 

3. 
Copy is forwarded to C.F. Solan for information and necessary action please. 

Gu 1FS 
Divisional Forest Officer, 
Solan Forest Division, &Am 
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Annexure 4 

,D-M.(:4-1001/1/2024•FrISINZIFt4FORES'  T CIRCLE SOLAN 

HP Forest Department 
Nalagarli •170;-est Division 

Ph:01795-2231241 
head-forcJjnau!hp nng.  NMI 

Dy. Consvma(orer Femsts 

The Member Setretaty, 
BP Slate Pollution Control Board, 
Him parivesh, Phase-Ill, New Shimla 
H.R.-171069 

Dated Nalagarh , the 

Subject: 	O.A. No. 137/2024 titled Vijay Chand el v. State or ii.P. & ors. Before 
Hon'ble•NGT. 

Sir, 

• Kindly refer to'your letter No. HPPCB11.1.1/0A No, 137/2024/943-46 . dated . 
29.04.2024 addressed Deputy Commissioner, Salim, District Solon, H.P. and copy therefore 
endorsed to this office on the subject cited above. 

The Assistant Conservator of Forests, Nalagarh is hereby nominated as 
member of joint inspeetinn committee as representative of D170 Nalagarh contituted in 
compliance of Hon'ble NOT yide order dated 19/04/2024 in O.A. No. 137/2024 titled Vijay 
Chandel v. State.of B.F. &ors. 

Yours faithfully, 

Signed by 
DA/ 	sygfttpr of Forests, 

' 

COpy for information and further necessary action ix forwarded to:- 
i) Assistant Environmental Engineer, Regional Office, liaildi w.r.to letter No; 206-209 

dated 30:04.2024. 
ii) HPSPCB, gaddi. Assistant Conservator of Forests, Nalagrirh. He is directed to attend 

the joint inspection of the date fixed by the Clision:m of the committee and report 
compliance. 

Sd/- 

Dy. Conservator of Forests, 
Nalagarb Forest Division 
Nalagarh, t)iste. 'Solon H.P. 
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Annexure 5 

Most Urgent 
Court Matter 

No.Udyog—Bhu(Khani-4)Laghu-370/2024- . 
Government. of Himachal Pradesh,- 
Directorate of Industries, 
"Geological Wing" 
Dated; Shimla171009;  • 	 2024. 

To 

The Mining Officer, Solan, 
Di.stt. Solan, 
Himachal Pradesh. 

Subject:- 	• Original Application No. 137/ 2024 titled as Vijay 
Chandel V/s State of Himachal Pradesh & Ors. 

Sir, 
Please find enclosed herewith a photocopy of order dated 

19.04.2024 passed by Hon'ble National Green Tribunal in Original Application No. 

137/2024 titled as Vijay Chandel, V/s State of Himachal Pradesh,. which is 

received from the Consultant (Judicial) (N.G.T)(P.B) New Delhi through 

Accordingly, as per the order of the Hon'ble National Green 

Tribunal, you are hereby nominated as representation of Director of industries, 

Himachal Pradesh of the committee forward by Han'ble National Green Tribunal. 

Please treat it as most 'urgent being Court matter. 

RylN'i!/ • 
Geolog4t (Zone-Ill) 
Hima.chal Pradesh 

Endst. 	 ( 0 	 Dated. :et— 	2024 

Copy to the Assistant Environmental Engineer, HPSPCB, Baddi, Distt. Solan;  

Himachal Pradesh for information please 

Qii• \ 

Geolo ?1st (Zone-1.11) 
Him.a.cl.Tal Pradesh 
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Annexure 6 

Urgent Court Matter  
}LP. STATE POLLUTION CONTROL BOARD  

Him Parivesh, Phase-III, New Shimla (l-LP.) 171009 

No. HPPC13/LB/ OA No. 137/2024 	9 ci 	(1,13 	Dated:- .2? 4,1 	2.41  To 

The Deputy Commissioner, Solan, 
District Solan, H.P. 

Subject: 0.A. No. 137/2024 titled Vijay Chandel v. State of H. & 
. before Hon'bie NGT. 

Sir, 

Please refer to order dated 19/04/2024 passed by Hon'ble NGT 
in the above cited matter wherein it is alleged that five to six JCB 
machines and a dozen of Tippers are engaged in illegal 
mining/excavation of soil/earth & uprooting of trees due to which 
Sheetalpur Road has been damaged causing inconvenience to the 
commuters and leaving them prone to mishaps/accidents. It is further 
alleged that the aforesaid illegally mined/excavated soil/earth has been 
sold to railways and it is prayed that the matter may be enquired into 
and accordingly recovery shall be made from the accused i.e. Sh. 
Gurdayal Sic) Chhaju Ram, Village Kalyanpur, Post Office Haripur, 
Sandoli, District Solan, H.P. 

In this matter, the Hon"ble NOT vide order dated 19/04/2024 
has issued notice to the respondents for response and in addition, has 

passed following directions:- 

.6. In view of the averments made in the application, we also 

consider it appropriate that a joint Committee be constituted to verify 

the factual position and take appropriate remedial action. Accordingly, 

we constitute a joint Committee comprising of representatives of 

Director, Geological Wing, Department of industries, State of Himachal 

Pradesh, Member Secretary, Himachal Pradesh State Pollution Control 

Board (HPSPCB), Deputy Commissioner, Solari, Himachal Pradesh and 

DFO, Solan, Himachal Pradesh and direct the same to meet within one 

week, undertake visits to the site, look into the grievances of 

applicant, associate the applicant and representative of the concerned 

project proponent, verify the factual position and 
take appropriate 

remedial action. The Himachal Pradesh State Pollution Control Board 

(HPSPCB) will be the nodal agency for coordination and compiiance. 
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7. Factual and Action taken Report by the Joint Committee be 
filed by email at judicial-ngt@gov.in  preferably in the form of 
searchable PDF/OCR supported PDF and not in the for 	m of Image PDF 
at least one week before the date hereby fixed. 

8. in case of non-compliance exemplary COstS may be imposed 
on members of the Joint Committee and also on the nodal agency. 

9. List for further consideration on 24.05.2024..." 

In view of the above directions, you are kindly requested 
to fix an early date for the joint inspection of the area within one week 
and nominate your representatives for the joint inspection to ascertain 
the facts 'SE for taking action as per violations found. In this matter, Sh. 
Abhay Gupta, Assistant Environmental Engineer, Regional Office, 
HPSPCB, Baddi (Mob. No. +91 9418500327, E-mail 
pcbrobacidil@gmailcom) shall associate as representative & 'Nodal 
Officer on behalf of HPSPCB. The joint Factual and Action Taken 
Report by the aforesaid committee may be submitted well within 
stipulated time. 

Please treat this most urgent being time bound court 
matter. 
(End: As above) 

Sincerely, 

Signed by 
Anil Joshi 

AtivaliiikgOallV :39 
Member Secretary, 

HPSPCB, Shimla. 

Copy to;- 

-1. The Director, Geological Wing, Department of industries, Liciyog Bhawan, 
Be:7'11°e, Shimla-01: with request to nominate you representativefor the joint 
inspection and follow up action with the l'sloidal Officer, 

2. Divisional Forest Officer, Solan, .Solan Forest Circle, District Solan: with 
request to nominate you representative for the joint inspection and follow up 

action with the Nodal Officer. 

3. Sh. Abhay Gupta, Assistant Environmental Engineer, Regional Office, 

HPSPCB, Baddi. He is directed to associate as representative of HPSPCB 

and shall be "Nodal Officer" in this matter. Any remedial/regulatory action 

required by HPSPCB, Mining wing of Industries Department, Forest 
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'Department & other state administration departments shall be taken & 
reflected in the joint report. Please coordinate/follow up with the members of 
the joint committee and submit report within time, as directed by Honble 
NGT. 

0. 

-sd-
Anil Josh, (IFS) 

Member Secretary, 
HPSPCB, Shimla. 
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Annexure 7 

No.: NLG/SDM/Misc./2024- e)0 2 -9 00 
Orrice of Sub-Divisional Officer (C), 
Nalagarh, Distt. Solan (H.P). 
Email ID: sdmnalaearh_qolan@gmail corn. 

Nalagarh Dated: - 02M/2024 

To 

L The Sub-Divisional Officer, 
HP State Pollution Control Board, Baddi. 

2. The Mining Officer, Man, 
3. The ACF, Solan 
4. The ACF, Nalagarh 

Subject:... 	 Notice & letter in Original Application No. 137/2024 titled as 
"Vijay Chandel Vs State of HP & Ors." reg. 

Sir, 
This is in compliance to the letter No. Acctts (LFA) O.A. 137/2024 

(NGT)-272 dated 30-04-2024 received from the Deputy Commissioner, Solari, District Solan 
(RP.) on the subject cited above. 

In this connection, a joint inspection has been fixed by the 
Undersigned on dated 03-05-2024 at 04:00 PM to inspect the site at village Sheetalpur of Tehsil 
Baddi. you Are, therefore, requested to ensure your presence on the aforesaid place, date and 
time. 

End: as above 

Endst. No. & Date: as above 
Copy forwarded to the following: 

1. The Tehsildar Baddi with request to deliver the letter on below persons through field 
agency under proper receipt and submit report to this office well before the fixed date and 
time and ensure to be present at spot alongwith revenue field staff of concerned area. 

2. Sh. Gurdayal S/o Sh. Chhaju Ram rfo village Kalyanpur, P.O. Haripur Sandoli, Tehsil 
Baddi, District Solan (H.P.) with request to be present at the spot on aforesaid place, date 

& time. 
3. Sh. Vijay Chandel S/o Sh. Dasaundhi Earn r/o Malpur, Tehsil Baddi, District Solari 

(H.P.) with request to be present at the spot on aforesaid place, d e & time. 

Sub-Divisiohai fficer (C), 
Nalagarh, Di 'tr ot Solari (H.P). 

tfq/ 

You Ftlithfully, 

Sub-Divisi 	9frfder (C), 
Nalagarh, DritrSolan (H.P). 

1 di 
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Annexute 8 

No. Udyog -13hu(Kbani-4)Laglui -103-2022 
Government of Himachal Pradesh, 
Department of Industries, 
"Geological Wing" 

Dated, Shimla-171009, the 

Order 
2023. 

Whereas, Sh. Gurdayal Singh SR) Sh. Chhaju Ram, 
Village Kalyanpur P.O. er, Tehsil Baddi, Distt. Solan, H.P. has requested to accord 
the permission to sell the raw material generated during the plot development for 
construction of leveling of land over khasra No. 466, 468 and 469 measuring 13-17 
bighas, falling in mauza khol, Tehsil Baddi, Distt. Solan 1-1.13  

Whereas, the proposal was sent to Mining Officer, 
Solan to conduct the joint inspection to verify genuineness of activities and 

quantification of the material generated during the above said activity through 
the Joint Inspection Committee as per the provisions contained in the Rule-33 of 

the Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of 

Illegal Mining, Transportation and Storage) Rules, 2015. The said Committee 
physically verified/assessed the stock to the tune of 49992 M.T (Sand 29995 M.T as 

Soil 19997 M.T) of useable minor mineral i.e sand and soil which was stacked at 
the site. 

Hence, on the basis of recommendations of the Joint 

Inspection Committee, you are hereby authorized to issue permission to sell the 

useable minor mineral i.e sand and soil and the excavated mineral which has been 

stacked on the site calculated by the Assistant Engineer, HPPWD to the tune of 

49992 M.T (Sand 29995 M.T & Soil 19997 M.T) for a period of 3 months or till the 

material is exhausted, whichever is earlier in favour of Sh. Gurdayal Singh S/o Sh. 

Chhaju Rain, Village Kalyanpur P.O. 85 Tehsil Baddi, Distt. Solan, H.P. under Rule-

33 of the ibid rule, subject to the following conditions:- 

1. You shall ensure that prior to issuance of permission against this order all 
statutory requirements/clearance/NOC, if any required from the concerned 
departments/agencies 	w.r.t. 	the 	above 	project • activities 	are 

complied/obtained by the project proponent. 

2. The permission holder shall use the above mentioned material which is 
stacked at site. 

Scanned with CamScanner 
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3. 
That transportation of raw material should be prohibited between 8.00 PM 
to 6.00 AM. 

4. 
That the permission holder, should not be allowed to sell the raw material 
outside the State. 

5. The above permission shall not construed to be license to carry out mining 
activity in contravention to all prevailing Rule/regulation and is being 
issued only to dispose of already stacked mineral under Rule-33. 

6. That at any stage, if the permission holder is found guilty of misusing the 
permission, the same shall be withdrawn immediately. 

7. In case the permission holder is found indulged in illegal mining activities, 
the said permission may be suspended immediately followed by initiating 
legal action against permission holder as per existing provision. 

• 
e Mining Officer, 

• Solan, Distt. Solan, H.P. 
Director of Industries, 

9 e),3 	 Himachal Pradesh. 
dated 

Copy to the following for information fis necessary action:- 

1. The Tehsildar, Baddi, Distt. Solan, H.P. w.r.t. joint inspection report dated 

27.12.2022. 

2. The Assistant Engineer, H.P.P.W.D, Sub-Division, Solari, Tehsil Baddi, Distt. 

Solan, H.P. w.r.t. Joint inspection report dated 27.12.2022 

3. Sh. Gurdayal Singh Sic) Sh. Chhaju Ram, Village Kalyanpur P.O. 434 Tehsil 

Baddi, Distt. Solan, H.P. for information. 

4. Guard file. 

Director of Industries, 
Himachal Pradesh. n 

Scanned with CamScanner 

Endst:No.Udyog-Bhu(Khani-41 Laghu-103-2022 
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Udyog/ SLN/ MM/ Land Dev./Gurdayal Singh/2022- 	;:!I —  
0/0 the Distt. Mining officer, Solari 
Distt. SoIan, H.P. 

Dated SoIan the 	 11 January, 2023 

To 

Subject: - 

Sir, 

Shri Gurdayal Singh, 
S/o Shri Chhaju Ram, 
Village Kalyanpur, 
P.O. & Tehsil Baddi, District SoIan (H.P.) 

Regarding issuance of permission to lift/ sell the raw material which 
Is generated during the plot development for construction of 
leveling of land. 

This is with reference to the order No. Udyog-Bhu(Khani-4) Laghu-
103-2022-9903 dated 13.01.2023 from the 0/0 Geologist (Zone-ill), Himachal Pradesh 
on the subject cited above vide which you are permitted to lift/ sell the minor mineral i.e. 
sand and soil generated during the plot development for construction of leveling of land 
comprising over Khasra No. 466, 468 and 469 measuring 13-17 bighas situated in 
mauza Khol, Tehsil Baddi, District SoIan (H.P.). 

In this regard you are hereby permitted to lift/ sell 49992: M.T. of 
minor mineral (Sand 29995 M.T. and Soil 19997 M.T.) generated during construction of 
leveling of land for the period of three months with the following conditions:- 

1. That you will deposit the royalty in advance. 
2. That the permission is valid for the period of three months or till the permitted 

quantity of minor mineral is exhausted whichever is earlier. 
3. That transportation of raw material is prohibited between 8.00 PM to 6.00 AM. 
4. That you will only lift the material stacked at site and not indulge in any fresh 

excavation/ illegal mining or illegal procurement of material from any other 
source. 

5. That you will properly maintain the record of lifted material. 
6. That at any stage if you are found guilty of misusing the permission the said 

permission will be withdrawn 

(Dinesh KuMar) 
Pec/Assistant Geologist-cum-

Mining Officer, SoIan 
District SoIan, H.P. 

Endst. No. As above 	 Dated 
Copy forwarded to:- 

1. Geologist (Zone-II1), Himachal Pradesh w.r.t. order No. Udyog-Bhu(Khani-4) 
Laghu-103-2022-9903 dated 13.01.2023 for information please. 

2. Mining Inspector, Nalagarh with the directions to visit the site from time to time for 
checking of record and to ensure that no further extraction could take place. 

(Dinesh Kumar) 
kAssistant Geologist-cum-

Mining Officer, Solari 
District SoIan, H.P. 

Scanned with CamScanner 
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road

3135



Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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Geo tagged photographs showing excavation work 

carried along Sheetalpur-Dashomajra road
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STATE POLLUTION CONTROL BOARD, 
Regional Office "HIMUDA COMPLEX" Phase-1, Baddi 

Tehsil BaddLDistt. Solari (HP) Phone-0179.5-245374 

Annexure 10 

mpwrz 
No. IIPPCB/R0 BaddliCourt Case (OA No. 137/2024)/2024 

	
Dated:.  

To • 	 023k 

S 	jay Chandel. 
to Sh Dasodi Ram. 

Village Malpur. Baddi. 11.P 
(Contact Number 9816626000) 

Subject: 	0.A. No. 137/2024 titled Vijay Chandel %/s State of H.P. &ors. before 
Hon'ble NGT. 

This is in reference to Head Office letter number FIPPCB/LB/OA No. 
137/2024/943-46 dated 29-04-2024 regarding the orders pasted by Hon'ble NGT in O.A. No. 
137/2024 titled Vijay Cbandel v. State of H.P. & ors. 

Accordingly, the site was inspected by Joint Committee on 03-05-2024 and 
during inspection, allegation has been made by you that Sh Gurdyal had carried out 
excavation between Sheetalpur Dashomajra road and the same has been denied by the latter 
who apprised the committee members that he has obtaired the perrnksion from the Mining 
Department for the site located at Viliage Khol. You had submitted that you have 
photographic and video graphic evidence to substantiate the same. 

in this context. during Joint Inspection you were requested to provide the 

photographs but till date same are not provided. The case has been listed on 24-05-2024 and 
it has been directed to file the reply before one week i.e. 16-05-2024. So, you are once again 
requested to kindly provide the photographs by 10-05-2024 through mail to 
pcbrobaddilagmail.com  so that report could be filed before flon'ble NGT accordingly. 

• Yours faithfully, 

Copy to; 

(Er. Abhay 	ta). 
Nodal Officer-corn-Assistant Environmental Engineer, 

HPStp Baddi. 

The Sub Divisional Magistratt for informtion please. 

(Er. AblOupta), 
Assistant Environmental Engineer. 

HPSPCB Baddi. 
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34tit) (Er. 	y 
Nodal Officer-curn- Assistant Environmental Engineer, 

HPSPCB Baddi. 

The Sub Divisional Magistrate for information please. 

Annexure 11 
H.P. STATE POLLUTION CONTROL BOARD, 

Regional Office "HIMUDA COMPLEX" Phase-1, Baddi 
Tehsil Baddi.Disit. Soleil (HP) Phone-01795-245374 

$41Krett 

 

No. HPPCB/RO Baddi/Court Case (OA No. 137/2024)/2024 A 	S 

To 

Dated:- 7is  

Deputy Chief Engineer (Construction-1M 
Near Rahway Hospital. Northern Railway colony. 
Sector-13, Chandigarh-160102 tdreec:),edg@emaiLcom) 

Subject: 	O.A. No. 137/2024 titled Vijay Chandel via State of H.P. & ors. before lion'bie NGT. 
Sir, 

This is in reference to Head Offiee letter number HPPCB/LB/OA No. 137/2024194346 
dated 29-04-2024 regarding the orders passed by Hon*ble NOT in O.A. No. 137/2024 titled Vijay Chandel 
v/s State of H.P. & ors (Copy attached). Wherein it is alleged that five to six JCB machines and a dozen of 
Tippers are engaged in illegal mining/excavation of soil/earth & uprooting of trees due to which Sheetalpur 
Road has been damaged causing inconvenience to the commuters and leaving them prone to 
mishaps/accidents, It Is further alleged that the aforesaid illegally mined/excavated soitlearth has been sold 
to railways and it is prayed that the matter may be enqttired into and accordingly recovery shall be made 
from the accused i.e. Sh. Gurdayal Slo Ch,haju Ram Village Kilyanpur, Post Office Haripur, Sandell. 
District Solan. H.P. 

In this matter, the Honble NOT %ide order dated 19/0412024 has issued notice to the 
respondents for response and in addition, has passed following directions:- 

"...in new of ate averments made in the application, we also consider it appropriate 
that a Joint Committee be amstituted to svrify the fizetuai position and take appropriate remedial action. 
Accordingly, we constitute a Joint COMMaleC contort:ring of representatives of Director. Geological Wing, 
Department of Industries. State of Himachal Pradesh, Member Secretary, Himachal Pradesh State 
Pollution Control Board (HPSPCB), Deputy Commissioner, Satan. Himachal Pradesh and .  DFO, Satan, 
Himachal Pradesh and direct the some to meet within one week, undertake visits to the site, look into :he 
grievances of the applicant, associate the applicant and representative of the concerned project proponent. 
t=erlft the factual position and take appropriate remedial action...." 

Accordingly. the site was inspected by Joint Committee on 03-05-2024 and during 
inspection it has been observed that the excavation has been carried out in the area causing the damage to 
the environment. Since, the soil/muck has been alleged to be sold for use in Railways construction in 
Baddi area, the committee deemed it appropriate to seek details from the Railways department regarding 
the quantity of muck/soil required/used for filling/laying of Railways line in the length falling within 

Himachal Pradesh. 
The case has been listed on 24-05-2024 and it has been directed to file the reply before 

one week i.e. 16-05-2024. Therefore, you are requested to kindly provide the details w.r.t length of railway 
project falling in Himachal Pradesh and quantity of muck/soil required for filling purposeilaying of railway 

line. You are further requested to provide the complete details in this regard as to hew much muck/soil has 
already been purchasect by the Contractor along with its source of procurement and how much actual 

filling of muck/soil has been done on the site since inception of project and submit the report by 10-05- 

2024 by hard copy and e-mail to ç 	g4i1  @ginail,com please. 
Yours faithfully. 

End: As above 

Copy to: 

(Er...;\11)hay Gupta), 
Assistant Environmental Engineer, HPSPCB. Baddi. 
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Annexure 12 

H.P. STATE POLLUTION CONTROL BOARD, 	Reminck:•- 
Regional Office "IiIMUDA COMPLEX" Phase-I, Baddi , 

* 

	 Tehsil Baddi,Disit. Solna (HP) Phone-01795-245374 
14K 

No. HPPCB/R0 BaddVCourt Case tOA No. 137/20241/2024 .12 	 Dated:- j4k/7

" 
To 	

..."‘e Deputy Chief Engineer (Construction-II). 
Near Railway Hospital. Northern Railway Colony. 

3. ChunJitzearh- 1. 60 102 /siv.Fts(Ice..16 fa!,  ;,;:p4A  i 	q:771),  

Subject: 	O.A. No. 137/2024 titled Vijay Chandel v/s State of H.P. & ors. before Hon'ble NGT. 
Sir. 

This is in continuation to thia office letter no. 230-31 dated 07-05-2024 regarding the 

orders passed by Iion'ble NOT in O.A. No. 13712024 titled Vijay Chandel vis State of H.P. & ors. 

Wherein it is alleged that five to six JCB machines and a dmen of Tippers are engaged in illegal 

mining/excavation of soil/earth & uprooting of reel.; due to which Sheetalpur Road has been damaged 

causing inconvenience to the commuters and leaving them prone to mishaps/accidents. It is further alleged 

that the aforesaid illegally minedtexcavated soil/earth has been sold to railways and it is prayed that the 

matter may be enquired into and accordingly recovery shall be made from the accused i.e. Sh. Gurdayal 

SA) Chhaju Ram, Village Kalyanpur, Post Office Haripur, Sandoil. District Solari, H.P. 

In this matter, you were requested to kindly ppavWe the details 1,v.1.1 length of railway 

project falling in Himachal Pradesh and quantity of rnucWsoil required for filling purpose/laying of railway 

line. You are further requested to provide the complete details in this regard as to how much muck/soil has 

already been purchased by the Contractor along with its source of procurement and how much actual 

filling of muck/soil has been done on the site since inception of project and submit the report by 10-05-

2024 by hard copy and e-mail to psto.hatjt j@isrytoiLwto but till date no reply has been received in this 

office. 

Hence you are once again requestea to kindly orovitte the requisite detail by return e-mail 

by today so that report can be filed before H.on*ble Nation Green Tributtai. 

Yours fiji4tfully. 

(Er. Abb y G 
Nodal Officer-cum-Assistant Environmeptal Engineer, 

WP'SPCB Baddi. 
Copy to: 

The Sub Divisional Magistrate for information please. • 

(Er. Abhay Gupta), 
Assistant Environmental Engineer, FIPSPCB. Bad& 
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H.P. STATE POLLUTION CONTROL BOARD, 
Regional Officel4HIMUDA COMPLEX" Phase-1, Baddi 

Tehsil Baddi,Distt. SoIan (HP) Phone-01795-245374 

Ay4krbt. 

lowea 
No. HPPCB/RO Baddi/Court Case (OA No. 137/2024)/2824 0231 

To 

74 Executive Engineer. 
Nalagarh. Disu Solan. HP. 

iee-nal-hp@nic.in) 

Dated:- 7
7
/5/0,„ter  

Subject: 	0.A. No. 137/2024 titled Vijay Cbande) Ws State of 11.P. & ors. before Honible 
NGT. 

Sir, 
This is in reference to Head Office letter number I-WPCS/LB/OA No. 137/2024/943- 

46 dated 29-04-2024 regarding the orders passed by Honsble NGT in O.A. No. 137/7024 titled Vijay 

Chandel vis State of H.P. & ors (Copy attached). Wherein it is alleged that five to six JCB machines 
and a dozen of Tippers are engaged in illegal rniningiexcavation of soil/earth & uprooting of trees due 
to which Sheetalpur Road has been damaged causing inconvenience to the commuters and leaving 

them prone to inishapsfaceidems. It is further alleged that the aforesaid illegally mined/excavated 

soil/earth has been sold to railways and it is preyed that the matter may be enquired into and 

accordingly recovery shall be made from the accused i.e. Sit Gurdayal 	Chhaju RAM. Village 

Kalyanpur, Post Office Haripur, Sandoli. District Sam, H.P. 

In this matter, the Horeble NGT vide order dated 19/04/2024 has issued notice to the 

respondents for response and in addition, has passed following directions:- 
	In view of the a%;ertnenIS mode in the application. we also consider it appropriate 

that a Joint committee be constituted to veri.fy the factual position and take appropriate remedial 
action. Accordingly, we constitute a Joint Committee comprising of representatives of Director, 
Geological Wing, Department if industries, State of Himachal Pradesh, Member Secretary. Himachal 
Pradesh State Pollution Control Board (HPSPCB), Deputy Commissioner, Solon, Himachal Pradesh 
and DFO. Solon, Himachal Pradesh and direct the same to meet within one week. undertake visits to 
the site, look into the grievances of the applicant. associate the applicant and representative of the 
concerned project proponent, verify the factual position and rake appropriate remedial action...." 

Accordingly, the site was inspected by the Joint Committee on 03-05-2024 and during 

inspection it has been observed that the excavation has been carried out in the area causing damage to 

the environment. For the purpose of evaluation, the committee has deemed it fit to seek report from 

Public Works Department regarding estimated quantity of soil/muck excavated from the site. 
The case has been listed on 24-05-2024 and it has been directed to file the reply 

before one week i.e. 16-05-2024. Therefore. you are requested to kindly assess the quantity of 

rnuckisoit excavated between Sheetalpur-Dashomaire road and submit the report by 10-05-2024 by 

hard copy and e-mall to m,b_rotedelii @maser)  please. 

Yours faithfully, 

Each As above 
2 , 

(Er. A af 41444 
Nodal Officer-cum-Assistant Environmental Engineer. 

HPKCB Baddi. 

Copy to: 
The Sub Divisional Magistrate for information please. 

(Er. Abhay Gupta), 
Assistant Envirorunental Engineer, RPSPCB Baddi. 
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Annexure 14 
84'. STATE POLLUTION CONTROL BOARD, 	Reminder-:  

Regional Office "HINIUDA COMPLEX" Phase-1, Baddi 

\Wei 	 Tehsil Baddi,Distt. Solan (HP) Phone-01795-245374 
44P1 /44sel. 

No. HPPCB/R0 Baddi/Court Case (OA No. I37/2024)/2024  

To 

e Executive Engineer. 
liPPWD Nalagarh. Distt Solar. HP 
ee-nal-hp@nic.it ) 

Dated:- iiip72viti  

Subjtzt; 	0.A. No. 1370)24 titled Vijay Chandel is State of H.P. & ors. before Honible 
NOT. 

Sir, 
This is in continuation to this office letter no. 232-233 dated 07-05-2024 regarding the 

orders passed by Hon'ble NOT in O.A. No. 1371024 tilted Vijay Chandel vis State of H.P. & ors. 

Wherein it is alleged that five to six JCB machines and a dozen of Tippers are engaged in illegal 

mining/excavation of soil/earth. & uprooting of trees due to which Sheetalpur Road has been damaged 

causing inconvenience to the commuters and leaving Mont ptone to mishaps/accidents. It is further alleged 

that the aforesaid illegally minediexcavated soil/earth has been sold to railways and it is prayed that the 

matter may be enquired into and accordingly recovery shall be made from. the accused i.e. Sh. Gurdayal 

SA) Chhaju Ram, Village Katyanpur, Post Office Haripur, Sandoli. District Solari, H.P. 

In this matter, you were requested to kindly assess the quantity of muck/soil excavated 

between Sheetalpur-Dashomajra road and submit the report by .10-0.5-2024 by hard copy and e-mail to 

acbrobaddil(nIgmail.com  but till date no reply hat. been received in this office 

Hence you are once again requested to kindly provide the requisite detail by return e-mail 

by today so that report can be filed before Hon"ble Nation Green Tribunal. • 

Yours faithfully, 

(Er. Ab 
Nodal Officer-eurn-Assistant Environmenll Engineer. 

HPS 	'Baddi. 
Copy to: 

The Sub Divisional Magistrate for information please. 

(Er. Abhay Gupta). 
ASsiiErillt Environmental Engineer. HPSPCB Baddi. 
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H.P. STATE POLLUTION CONTROL BOARD, 
Regional Office —HIMUDA COMPLEX" Phase-1, Baddi 

Telisil Baddi,Distt. Solan (HP) Phone-01795-245374 

Annexure 15 

*wawa 
No. IIPPCB/R0 Baddi/Court Case (OA No. 137/2024)/2024 j 3  - 

To 

TASssistant Conservator of Forest, 
alagarh, Distt Sotan, HP. 

thead-fordivnal-hp@thp.gov.in ) 

Dated:- 71s-ii.15,  

Subject: 	O.A. No. 13712024 titled Vijay Chandel ,../s State of H.P. &ors. before Hon'ble 
NGT. 

Sir. 
This is in reference to Head Office letter number HPPCB/LB/OA No. 137/2024/943-

46 dated 29-04-2024 regarding the orders passed by Hon'bie. NGT in O.A. No, 137/2024 titled Vijay 
Chandel v/s State of H.P. & ors. Wherein it is alleged that five to six JCB machines and a dozen of 
Tippers are engaged in illegal minineiexcavation of soillearth & uprooting of trees due to which 
Sheetalpur Road has been damaged causing inconvenience to the commuters and leaving them prone 
to mishaps/accidents. it is further alleged that the aforesaid illegally mined/excavated soil/earth has 
been sold to railways and it is prayed that the matter may be enquired into and accordingly recovery. 
shall be made from the accused i.e. Sh Gurciayal Sb  Chhaju Ram, Village Kalyanpur. Post Office 
Haripur, Sandoli, District Solan, H.P. 

In this maw the Hon'tile NGT vide order dated 19/0412024 has issued notice to the 
respondents for response and in addition, has passed following directions:- 

".....In view of the averments made in the application. we also consider it appropriate 
that a Joint Conanittee be constituted so verify thethe factual position and take appropriate remedial 
action. Accordiney, we constitute a Joint Committee comprising of representatives of Director, 
Geological Wing. Department of Industries. State of Himachal Pradesh, Member Secretary. Himachal 
Pradesh.  State Pollution Control Board (HPSPCB), Deputy Commissioner, Satan, Himachal Pradesh 
and DFO, So/an. Himachal Pradesh and direct the same to meet within one week, undertake visits to 
the site, look into the grievances of the applicant, associate the applicant and representative of the 
concerned project proponent, ver0, the factual position and take appropriate remedial action...." 

Accordingly, the site was inspected by Joint Committee on 03-05-2024 and during 
inspection it has been observed that the excavation has been carried out in the area causing the 
damage to the environment. The committee deemed it appropriate to seek a report from the Forest 
department regarding loss caused to environment by damage to trees and green cover. 

The Qage has been listed on 24-05-2024 and it has been directed to file the reply 
before one week i.e. 16-05-2024. Therefore, you are requested to kindly assess the damage caused to 
trees based on tree density in the existing situation (or otherwise) and detail of damage cast that need 
to be imposed so that the site could be adequately restored by the funds generated. So, you are 
requested to submit the report by 10-05-2024 by hard copy or mail to pebritaddi I @amail.com  
please. 

End: As above 

Copy to: 

Yours f • fully, 

774 
(Er. Abhay GuOta), 

Nodal Offieer-cum-Assistant Environmental Engineer, 
HPSIXB Baddi. 

The Sub Divisional Magistrate for information please. 

(Er. Abha upta), 
Assistant Environmental Engineer. HPSPCB Baddi. 

3943



Annexure 16 
H.P. STATE POLLUTION CONTROL BOARD, 

Regional Office "HIMUDA COMPLEX" Phase-1, Baddi 
Tehsil Baddi,Distt. Solar, (HP) Phone-01795-245374 

No. HPPCBIRO Baddi/Court Case (OA No. 137/2024)/2024 	7 

To 

Mining Officer. 
Disu Sokrn. H1. 
(miningofficersol an cregmail.cern 

Dated:- b 71.c  

Subject: 	O.A. No. 137/2024 titled Vijay Chandel vls State of H.P. & ors. before Hon`ble NGT. 
Sir. 

This is in reference to Head Office letter number HPPC1311,13/0A No. 137/2024(943-46 
dated 29-04-2024 regarding the orders passed by lion'hie NOT in O.A. No. 137i2024 titled Vijay Chandel 
v/s State of H.P. & ors (Copy mulled). Wherein it is alleged that .five to six JCB machines and a dozen of 
Tippers are engaged in illegal mining/excavation of soil/rutin & uprooting of trees due to which Sheetalpur 
Road has been damaged causing inconvenience to the commuters and leaving them prone to 
mishaps/accidents. It is further alle,ged that the aforesaid illegally minediexcavated soil/earth has been sold 
to railways and it is prayed that the matter may be enquired into and accordingly recovery shall be made 
from the accused i.e. Sh. Gurdayal Sto Chhajtt Ram. Village Kalyanpur. Post Office Haripur, Sando 
District Solan, H.P. 

In this matter, the Hon'ble NOT vide order dated 19/W2024 has issued notice to the 
respondents for response and in addition, has passed following directions:- • 

" 	In ,l'esv` Of the averments mode in the application, we also consider it appropriate 
that a Joint Committee be constituted to verify the iitctual imnitiou and take appropriate remedial action. 
Accordingly, we constitute a Joint committee comprising of repre.,;entatives qf Director. Geological Wing, 
Department of Industries. Stare of Himachal Pradali. Member Secretary, Himachal Pradesh State 
Pollution Control Board (EIPSPC133. Deputy Commissioner, Solari, Himachal Pradesh and DFO. Solon. 
Himachal Pradesh and direct the same to meet within one week. undertake visits to the site, look into the 
grievances of the applicant associate the appliCont ond represenwive of the concerned project proponent. 
verify the factual position and take appropriate remedial action..,." 

Accordingly, the site was got inspected by Joint Committee on 03-05-2024 and during 
inspection it has been observed that the excavation has been carried out in the area causing the damage to 
the environment. 

The case has been listed on 24-05-2024 and it has been directed to file the reply before 
one week i.e. 16-05-2024. in the context of -compliant filed in lioteble NOT and forwarded to Mining 
Inspector, Nalagarh by SDM Nalagarh on 03.10.2023 (copy attached). you are requested to kindly send the 
action taken report by 10-05-2024 by hard copy and mail to pcbeabadrALIPgmail.core. You are further 
requested to send details of mining leases or approvals/permissions accorded to Sh.Gurdayal SA) Chhaju 
Ram. Village Kalyanpur. Post Office Haripur, Sandoli. District Solan. 1-1.P in Nalagarh sub-division and 
how much material has been excavated from the said sites along with royalty paid on account of valid M-
forms. 

Yours faithfully. 
End: AS above 

Copy to: 

eira41;  (Er. Abha  
Nodal Officer-cunt-Assistant Environmental Engineer, 

HPSESB Baddi. 

The Sub Divisional Magistrate for infomiation please. 

(Er. Abbey Gupta), 
Assistant Environmental Engineer, 

HPSPCB Baddi, 

4044



 

• 

Office of Sub-Divisionat ()Ulcer (C), 
Nalagarh. Distt. Sabin (171.1'.). 

Dated the 	Nala);arh 	C3,,p,(202.3 

lb, 

Subject: 

Sir, 

 

. The SHO, 
2, The Mining Inspector, Nalagarh. 

$4t 47": tlf /rWIll c+i 	Idler 	 q r1 11.31 	U4iQfl WOW 

3rat/ 4)cRAil 	etr 	1044 A Azi.1 Int 51Azra I 

Please find enclosed herewith the joint letter received from Sh, Vijay 

Chandel Si° Sh. Dasondhi Rain and Sh. Om Sharma Sio Lt. Narender Pal which is 

addressed to undersigned and copy endorsed to the lion'ble CM of HP and ors., on the 

subject cited above. 

In this regard, you are requested to look into the matter and take 

necessary action as per law under the intimation to undersigned, so that the Matter could 
be disposed off accordingly. 

End: as above 

4145



SSSU.981.OL :420p. 
4ttki44Iti..24.1h 	 llz,tte 

	

)1,14`Atk,14') 	 
apj, prajt4twt  

1.4 th 	• 
444111 
lizprath 
14ttOP  

   

t( 	 )k).61v,..4J-tsrt  awite 

IPH  

W*414  	Wite.103442,kif-tn.  
	 Is°,?ttt  14. 

trt wi.11-04  ',pima/1244;ml 

'S 

1. 

 

    

0009Z991.86 
( 	) 	.244.1z  

!=kk.ilts-02424.1:  Ateste415-
)4?)_&416)..h..pAki, 

A-cf 	
kijaItqt3t?-1•71  

I   	t:431.41:141Mtll/q94 	h1411514?1"Sltiti-454.00•*.  
t? 	022. 111.1•  WZ-1. kit.P.  	4141..%.4t, tiE.443.10. k SA  

a4Autie 11.414.1/ 	4 4u....4,Lit.tya   	4)....4.th..aita.ae_kt 4-4 	J-:a.g.). 

,-4.4s.14.titkialargaft.1414,Joluits 	Lutitq, 	* 11,b I ON  41a #1•:.41:USII4e 	pajW.  pp?, ito  ka 

	itzkattlINVP,i ' 1240-tti "biiL tkt.i:..44341M•ra,  0.44  kt4a4V  pL4A4..0..v..)t  14410p  4-114,62. 

,:tils*-tOt 40'14\ Plakt-ahleP13ikiv-iiw9*42141-%t'-11.6-tatikel4P-Jakt tiq°'*'4,1 	ki*`.k.to 
,..-k-attE14.1.LEe .mVEL .212.12.41/ *la- ikm Itt-AlikliD-#P4"1*M4*4  246  #1:4Vriat4.4 	 

Vk4kt• 	*4122.42-144.141t. PI 	Wk./41k  I 111W 	1124* f---)---4-w-a-t4,--vbieve-1*.okia:#...ttlitP-4 	 
4,14.e`ni'z' it2144 404F-1--1-111.4 Ph  1r411.15 	-6?/.41.,La*---kk.i*1111-6P4 (4'4  ttIt  

9 	-;4;i11WThJ2.`1itk_jgh.  Lhit.)Fti  	4P. kira.?4.g.*.011 Wtot.h  

.W4i.411hk.pi (lag. Itte 14,1,40t,i,  4* I4  X  

4111J 	 "slt).4tilzA*1-1J4*.3-4-1RwuiA431  
I'44 -2.441i-ti    	katk4 	•*4-241. 	1,1*.*Irtb-k:i51-111Ajh PIP-Ala* 	(OW 

Lqn 	I h-41A- tt-01-  	-L-ki-Lqi.414t7P4P-SlItieli*k.PADIKe:'2.114Itzkw•n&1:4 	Ot• 
P-taktP-440-42s-24 (P4  kuitait*.-...kilt.4-011e41-tt 111"P'4*°15''.1.161.tilt-PAW-w4k4tIcAL.41.4m. 	 

PiPtilik  #624 	 .E.i..2.41.4.•?1, .14-61.,4:14113.*?1:ttt*ty  ItaP...0.. O.& 

at 4. pk. rata ki.22.I 	.i41..61.4 	it-  ktethhta k.u.k &no it  t  Aktp. 
fiar,..4.#.1kard 	HU.   W.W.(44-tkrW.0%  

%Etit4i112...4)41YAi 	11-45)  !PaRp.0.1.4c.  e  PttOIT~PP tr-0112- 	..#1.411214.Kt4bAlL.1.21.4,61k.; .6444:aka* 

lc‘ 	-WE -1-1419JktP  4A4Aft tb9   	ik441. 414-Wit L'41" r6111-014K•Pwi'''- 
d3324*-takt -441-111 	.4itt  Alh  *14  	U2ItJ&.kJ1 it•A.P. 	-k13-11:11"11/"P  41.°-14 
tinkiit..)1)it  lb.p_n,,krtot t%4̀11z3,*  ikviblV thin .mk,i:)    tait4 41,a.: 	)s110  !at ta 

I liLth 	1M Ph 	Ui3Ii1.V:1N 
I 411E11.6 Lit 1%  2,1%.$ 	Mt?EtibititAid4Pia  .da.?...J..thth.a....aaie.44.g. 

mi*  	# 	tiaga.v2k.i onte Jos!  pw,p,04#aktio...m.,1..cajt2 	PY4 tO.itto  

2J- 4.1h  tith   )b1P  #}̀)(44.1-114  fr-lkiEtw 	40111*  kiaxi 4-1,,ia-g P.-1.214-th Li*"  i?tttt.1  

	

itttazki.14e0L4kirtp..3.it 	41a..101*,  

	

#11% Pr P_.n.tEkti.. 9-5 .14114,Ph     h1341h.11E:kiVa.t.,Ltirt#13.1112t1..0.4ta.0111).0ti-elh. 

ql1A- 	WW:h 	I '.*1441-11- 	 ttiqt"'6,1 Wth ‘41,= .&"li OA 111W 4 
`W-wittEc 

PhtWa4.02.1.....tak....SP.0-154  

	

tit 'pat,  #146.  WI? ).;•  Ariw kittkpgh  plizattAlkV4 tap* 	It" (1.410?  At6a,O, RIR ,*  t?s.1?0  

c7--7 	C16.-1 
(15:4 ) t-pkt4 Itztq'  t 1011- 

`)241.12.1-1̀1L%t-A  . I _ 	- 

`4113. 

4246



Annexure 17 

H.P. STATE POLLUTION CONTROL BOARD, 	Remindtr-, 
„
r 	 Regional Mee "HIMUDA COMPLEX" Phase-1, Baddi 

WV*/ 	 Tehsil Baddi,D1stt. Solan (HP) Phone-(1795-245374 
Kr.04 

No. IIPPCB/R0 Baddi/Court Case (OA No. 137/2024)/2024 	_ 	 Dated:- 

To 
	

Mir) aielv  

Xe Mining Officer. 
Disci Sotao. H. 
oniningofficersolan@grnaii.cenni 

Subject: 	O.A. No. 137/2024 titled V1lay Chandel vie State of H.P. & ors. before Hon'ble NOT. 

Sir. 
This is in continuation to thh . office letter no. 236-31 dated 07-05-2024 regarding the 

orders passed by Hon'tele NOT in O.A. No. 137/2024 titled Vijay Chandel vis State of H.P. & ors. 

Wherein it is alleged that five to six JCR machines and a dozen of Tippers are engaged in illegal 

mining/excavation of soillearth &: uprooting of trees dee to which Sheet:!per Road has been damaged 

causing inconvenience to the commuters and loaving them prone to mishaps.'aceidents. It is further alleged 

that the aforesaid illegally mined/excavated soil/earth ha, been s4.)Id to railways and it is prayed that the 

matter may be enquired into and accordingly recovery shall be made from the accused Le. Sh. Gurdayal 

&to Chhaju Ram, Village KaImpure Post Office Haripur, Sandoli, District SoIan. H.P. 

In this matter, you were requested to submit the action taken report w.r.t. compliant 

forwarded by SDM Nniagarh on 03.10.2023 by 10-05-2024 by hard copy and mail to 

pc.bwbedgiacejlemail.core. You were also requested to send details of mining leases or 

APProvalsiffennissions. accorded to Sh.Gurdayal She Clthaju Ram. Village Kalyanpur. Post Office Haripur. 

Sandoli. District Soleil. H.P in Nalagarft sub-division and how mach material has been excavated from the 

said sites along with royalty paid on account of vaiid M-fornis hut till date no reply has been received in 

this office. 

Hence yoa are once again requested to kindly provide the requisite detail by return e-mail 

by today so that report can he filed before lion'ble Nation Green Tribunal. 

Yours faithfully, 

(Er. Abhay dd,ta 
Nodal Officer-cum-Assistant Environmieula Engineer, 

HPSPCB Baddi. 
Copy to: 

The Sub Divisional Magistrate for information please. 

(Er. Abhay Gupta), 
Assistant Environmental Engineer. 

HPSPCB Baddi. 
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H.P. STATE POLLUTION CONTROL BOARD, 
Regional Office "HIMUDA COMPLEX" Phase-1, Baddi 

Tehsil Baddi,Distt. &Ann (HP) Phone-01795-245374 

No. HITCBIRO Baddi/Court Case (OA No. 137/2024)12024 -51ga -fa 

aN4, 
addl. 

(police.badeli-hpeen tc. in 

Annexure 18 

Dated:- 11,31 'I-DI, 

To 

Subject: 	O.A. No. 137/2024 titled Vijay Chandel vis State of 11.P. & ors. before llon`ble NOT. 
Sir, 

This is in reference to Head Office letter number HPKB/L1310A No. 137/20241943-46 
dated 29-04-2024 regarding the orders passed by lion'bie NOT in O.A. No. 13712024 titled Vijay Chandel 
via State of 1-1.P. & ors (Copy attached). Wherein it is alleged that five to six JCR machines and a dozen of 
Tippers are engaged in illegal mining/excavation of soil/earth & uprooting of trees due to which Sheetalpur 
Road has been damaged causing inconvenience to the commuters and leaving them prone to 
mishapsiaceideats. h 6 further alleged that the aforeretid illegally minediexcavated soil/earth has been sold 
to railways and it is prayed that the matter may he =Attired into arid accordingly recovery shall be made 
from the. accused It Sly. Ourdayal Shp Chhaju Ram. Village. Kalyanpur. Post Office Haripur, Sandal 
District Solon, H.P. 

In this matter, the Hortble NOT vide order dated 19/04/2024 has issued notice to the 
respondents for response and in addition, has passed followina directions:- 
	In view of the averments made in the application, we also consider it appropriate 

that a joint Committee he constituted to verify the factual position and take appropriate remedial action. 
Accordingly, we constitute a Joint Committee comprising of representatives of Director, Geological Wing. 

Department of Industries. State of Himachal Pradesh. Member Secretary, Himachal Pradesh.  State 

Pollution Control Board (HPSPCB). Deputy Commissioner. Solon, Hitnachal Pradesh and DFO, Solon, 
Himachal Pradesh and direct the same to meet within one week undertake visits to the site, look into the 

grievancespf the applicant, associate the applicant and representative of the concerned project proponent, 

verify the factual position and take appropriate remedial acria, 	" 

Accoldingly the site was got hespected by Joint Committee en 03-05-2024 and during 
inspection it has been observed that the excavation has been carried out in the area causing the damage to 
the environment 

The case has been listed on 24-05-2024 and it has been directed to file the reply before 
one week i.e. 16-05-2024. In the context Of compliant filed in Hon'ble NOT and forwarded to Mining 
Inspector. Nalagarh by SDI'vl Nalagarh on 03.102023 (copy attached). you are requested to kindly send the 
action taken import by 10-05-2024 by hard copy and mail to pcbrobadcgl@gmaileont 

Ertel: As above 

Copy to: 

Yours faithfully, 

7 
(Er. Abhay G 

Nodal Ofticer-cum-Assistant Environmental Engineer. 
HParCB Baddi. 

The Sub Divisional Magistrate for information please. 

(Er. AbhI3r Gupta), 
Assistant Environmental Engineer,' 

ffPSPCB Baddi. 
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Your 

C), 

No.; 	 .. 4 t, 
()(uice of Sub-Div isionilt (NJ ice (C), 
Nttgarh Distt, Solan (Hi'.). 

Dated the 	Nalagarh 
	

C33*,,, • 2 0 '2.',"! 

10, 

Subject: 

Sir, 

I. The SI10, 13addi. 
2. 111e Mining Inspector. Naiag,arli. 

iiezt'aisly •tW14 4a,1 	iti fk tsatsitti %IVA 

Matt a 	 fXre-(s.'i r 45t tga 	4.0.1 

Please find enclosed herewith the ioint letter received from Sh. Vijay 

Charuiel Sio Sh. Dasondhi Pam and Sit Om Sharma S/o Lt. Narender Pal which is 

addressed to undersigned and copy endorsed to the Hon'ble CM of HP and ors., on the 

subject cited above. 

In this regard, you are requested to look into the matter and take 

necessary action as per law under the intimation to undersigned, so that the matter could 

be disposed off accordingly. 

\.„ 

End: as above 
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Annexure 19 

H.P. STATE POLLUTION CONTROL BOARD, 
Regional Office "H1MUDA COMPLEX" Phase-I, Baddi 

Tehsil Baddi,Disit. &aim) t HP) Phone-01795-245374 

Remind. -• 

rtINAK-1i 

  

No. HPPCB/R0 Baddi/Court Case (OA No. 137/2.024)/2024 

To 

Dated:-
/gici 7.02 y 

The SHO. 

(police,baddi-hp®nic.inl 

Subject: 	O.A. No. 137/2024 titled Vijay Chandel IA State of H.P. & ors. before Honible NGT. 
Sir. 

This is in continuation to this office '.etter no. 239-40 dated 07-05-2024 regarding the 

orders passed by Horrble NOT in O.A. No. ;37;2024 titled Vijay Chandel vis State of H.P. & ors. 

Wherein it is alleged that live to six JCB machines and a dozen of Tippers are engaged in illegal 

mining/excavation of soil/earth & uprooting of trees due to which Sheetalpor Road has been damaged 

causing inconvenience to the commuters and leaving them prone to mishapsraccidents. It is further alleged 

that the aforesaid illegally mined/excavated soil/earth has been sold to railways and it is prayed that the 

matter may be enquired into and accordingly recovery ;hall be made from the accused i.e. Sh. Gurdayal 

Sib Chhaju Ram. Village Kalyanpur, Post Office Hariptir.. Sandoli. District Sola.n, H.P. 

In this matter, you were requested to bt this matter. you were requested to submit the 

action taken,  report w.r.t. compliant forwarded by 5DN1 Nniagarli on 03.101023 by 10-05-2024 by hard 

copy and mail to pcbrobagilil2.0 but till date no reply has been received in this office. 

Hence you are once again requested to kindly provide the requisite detail by return e-mail 

by today so that report can be filed before Horrbie Nation Green Tribunal. 

Yours faithfully, 

uty 	pti)( f4  
Nodal Officer-cunt-Assistant Enviro

(E
rim

r.

em

Ab 
Engineer, 

 

I'M 'CB Baddi. 
Copy to: 

The Sub Divisional Magistrate for information please. 
	

(Er. Aithay Gupta). 
Assistant Environmental Engineer. 

HPSPCB Baddi. 
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No Y-3 0  
liP Forest Department 
Nalagarh Forest Division 
Dated: c  

Vo, 

Nodal Officer —cum- Assistant Environment Engineer 
HPSPCB Baddi 

Subject: 	OA No 137/2024 Vijay Chandel Vs State of H.P & ors before Hon'ble NOT. 

Sir, 

Kindly refer to your office letter no HPPCB/RO Baddi/court Case (OA No 

137/2024)/1024 -234-235 dated 7/05/2024 on subject cited above. 

In context to above cited subject, on dated 8-05-2024 inspected the spot along 

with RFO Baddi, other Forest Field staff and following facts were noticed as detail under: 

I. There is no Demarcated Forest/Un-demarcated Forest involved in illegal mining 

and mining is only along the Sheetalpur — Dasomajra Road which is a Shamlat 

Land. 

2. As the above land is not managed by the Forest Deptt. as per approved working 

plan of Nalagarh Forest Division, so no documented information is available with 

Forest Deptt. regarding vegetation type, density and enumeration data of trees etc. 

But through ocular estimation, above mentioned area has scattered growth of Kliair, 

Kikar and other Broad leaved species. Further, for estimation of damage to green 

cover / trees, require actual numbers of damaged trees, name of species, diameter 

of each trees etc. During the spot inspection there is no any prominent signage about 

the exact number of trees damage. However, as per office record of RFO Baddi 

there are incidence of uprooting/damage of trees in the above area during 

November/202S and fields staff of Baddi Forest Range have chalked damage 

reports against offenders as per detail given in Annexure-1. 

The report is submitted for further n/a. 
	

ACF:N4'\:14isgarb 

Copy To: 

1. DCF, Nalagarh for information and further nia please. 

ACF Nalagarh 

A 101$ 	„2-0 
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- 

Detail of Damage Report in Mddi beat Shitalpur to Dassomajra Road in Block Baddi in forest Range Baddi detail as 

Under: 
	1 

Sr, N 	Name of offender Beat 
Name of 

Area 
D. R. No Date kind of offence Spo Class 

No of 

tree's 
Amount 

91  PaPli 5/091 Chunnibia! 

VIage-Shitalpor 
Bad Shitalp ur (5) 

1 

091/12 1241-2023 
licit uptogng 
, 
of uee

, 
 s 

filar V 3 
2371 

iasunia  v  1  

Sh BaNir Singh S/0 Sh Najara 

Singh Vike-genduwa 1 
Bad& !tendon( (S) 091/13 1541-2023 

Mick proofing  

of tree's 

WI V 4 
4247 

Lastufm  

Sh Manieet Singh S/O Sh Pal 	Bad& 

Chrii triage Kenduyal 

Kendowal (5) 031/14 1841-2023 
Mat 11Piaatin8 

of tree's 
Isola V 5 4820 

r 

Sh Barr Komar 5/0 Sh Pailash 
Bad 

Clod gage Kentimal 
Kenduwal (S) 0905 24-11-20/3 

licit uprookg 

of tree's 
tasuoia V 4 3856 

I 1 Stt* 50 510 Sillapro 1  
Bad 

1 	5Ingh Vitage !Alai 	; 
Kenduwai (S) 091/16 24-11-2023 

illicit uprooting 

of ttee's 
4 

Usual? V 

. 

4 3856 

Sh %yam Id SID Sh Ram 	1 
1 	kith 	Katmai (SI 

Stvroop Illge Kervittwal 
0901 

4tri iicit 	°dog 
1441-2013 I 

I 	of free's 
1 

tufa V 4 3856 

26 

Stange 
8 A 	i 

Ofitt Sakta,,  t 
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Annexure 21 

NODAL °FEWER CUM ASSN, \NI 
ENVIRONMENT ENGINEER 
nsct atti. fawn 'Ana f'Ytioi 

4:- 	UR -Ritoctt OA NO. 137/2024)12014 • - 
its apt* Mkt, 

Tri ED 	i4u goilat 

Mani sJi trttu t 8 1its xit443 4)141(14 	it cJIJI trsr 4tzat1 
au&-8111 ttlitteA 8 Ito 4 JitiAris tot as anarei $1Ju1lait -twat-  as INFoit A 1314-a-4 3 

graa mr313111 Mora ers1 tar•ill a$ fft *Map tOwt A Ailig-2 tr4 mean 
?dast ale?" 411 OUCH 41 t ?yerfda-401.911 Vra *igT/I AVIV 75I #1114 2023.24 it 
Slef 23 ORM artikaT ntrerTdI PM! 'W4152 	21f0I Treal 2:44.000-r- VA 
a aft 3 Mu 	03.10_20,23 tim 3r4 	tlitrirt9 prvit A TN 05 tlicila 

Mititiaireir &Mat MIR 	gvi 	Vitial 65.0001- ;P114 aPrl "et At 81 
,Nes: 14W ..**m *a tifki Pit 
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Excavator and truck involved in mining activity given by applicant

Annexure-22
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Photo of trucks given by applicant
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A-hy.A -A wra - 

31144W (km 

gT. t. 

ABHISHEK KUMAR SINGH 

I.R.S.E 

	 3117§17Fal" (Pd-I ul-II) 
Deputy Chief Engineer (Const.-II) 

      

3z-Ft 

z15ld14, - 160102 
Northern Railway 

Chandigarh-160102 

( 	0172-2738501 
E-mail: dycec2cdg@gmai1.com  

No. 70-A/CS/XEN/C/I/CDG 
	

Dated- 15.05.2024 

Nodal Officer cum Assistant Environmental Engineer, 
H.P. State Pollution Control Board, Baddi. 

Sub: OA No.137/2024 titled Vijay Chandel v/s State of H.P. and others before 
Hon'ble NGT 

Ref: i) Your office letter No. HPPCB/RO Baddi/ Court Case (OA No. 
137/ 2024)/2024 Dt. 07.05.2024. 

ii) Singla Constructions Limited letter No. SCL/BGRL/20240510 Dt. 
10.05.2024 

With reference to the above subject, it is to inform you that the work of 
"Construction of Civil works including Earthwork, Blanketing, Bridges, RUBs, 
Service 86 Residential Buildings, Platforms, Foot Over Bridge, Circulating area, 
Drainage, Protection Works 86 other miscellaneous and allied works from Km. 
24/825 to 28/200 within Himachal Pradesh territory in c/w provision of 
Chandigarh- Baddi New BG Rail link" is being going on Himachal Pradesh area 
for the stretch of 3.3301 km. The work is awarded to the agency M/s Singla 
Constructions Limited. 

In reference (i) above, please find the enclosed letter in reference (ii) above 
enlisting the details for the queries asked. 

ABHISHEK 	Digitally signed by 
ABHISHEK KUMAR SINGH 

KUMAR SINGH +D0
a
5
t
73
:

0
2.024.05.15 12:19:02 

r 
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k:f. No: SCU0GRL/20240510 

To, 

The Dy. Chief Engineer/C-II, 
Northern Railway, 
Chancjigarh 

C1N : U45201CH2007PLC031029 

Dated: 10,06.2024 

Subject: Construction of Civil Works Including Earthwork, Blanketing, Bridges, and RUB's Services 
&Residential Buildings, Platform FOB Circulating Area, Drainage Protection Works & other 

miscellaneous and allied works from Km. 24850 to 28200 within Himachal Pradesh 
Territory in CM Provision of Chandigarh Baddi New BG Rail link. 

Ref: 	Your letter no 70-NCS/XEN/C/I/CDG dated 09.05.2024 

Dear Sir, 

Please find below point wise reply to observations raised by H.P. State Pollution Control Board: 

1. We have procured muck/soil from various vendors who are supplying the same in the area, 
details for the same is attached for your ready reference. 

2. The actual quantity of muck/soil filling done on the site since inception of the project is 
3,87,637.57 Cum (this includes the muck / soil quantity obtained from cutting and excavation 

within site). 

This is for your kind information please. 

Assuring you of our best services at all times, 

Yours truly, 

	, 
Reed. Office; SCO. 22-23, 1st, Floor, Sector 28C. Chandigarh-160002 

Correspondence Address : # 196, Top Floor, Sector 16A, Chandigarh-160015 @ 0172-2770196  

(Rtinfo@sclinIro.cons, sci@live.in, Website : www.sclinfro.com  
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MUC 	SOIL . ty with details. 
111111.1111111111111111111 
0 	in MT NMI 

EMI 
Permision No. Date 
STP - 3009 16.12.2022 14782. 
STD - SO A -- 20.01.2023 , 

26730 

STP - 676 28.03.2023 48460 

'STP - 726 04.05.2023 24502 

STP - 778 31.05.2023 23814 
138288 cum 

Earthwork in Excavation Qty 7221.14 Cum 

Earthwork in Cutting Qty 118224.42 

IIIIIIIIIIIIIIIIIIIIII 

Cum 

Name of Supplier GST N. Qty in Cum 
Rajesh Kumar Contractor 02AZEIPK0557E3DC 31992 

Jagtar Singh Contractor 02GBWP50439A120 5243 Cum 
Karam Chand Not Applicable _ 	_ 9696 Cum 

Parveen Rana NOE Applicable 5245 Cum 
MEIN 
er4.1111 
Cum 
Cum 

Sandeep Enterprises 02GJQP52124N125 1952 
P $ Assodates 02A2KPN2176P12X 12792 

111111MMI 
5636 

Bajrang Infrastructure 06AMQPK9514M3ZC 
Neelkanth Construction Corn. • ny 06AAVFN0964F1r2 
Rut Cup Thuluhanga 024.IXPT3861A123 3202 Cum 
Gurbaksh Welding works 03JF1:52.299R1ZC 3398 Cum 
I K Construction Co 02FWAPD8391G120 57111 Cum 

247740 Cum 

Total muck/soil city 411473 Cum 

5559



H.P. STATE POLLUTION CONTROL BOARD, 
Regional Office "IIIMUDA COMPLEX" Phase-I, Baddi 

''WP1 	 Tehsil Baddi,Distt. Solon (kW) Phone-01795-245374 
141Krefi 

No. HPPCB/R0 Baddi/Court Case OA No. 137/2024)/202441.65 7/(1 

To 

Annexure 24 

Dated:- 1151,1 

mrte Deputy Chief Engineer (Construction-11). 
'4lear Railway Hospital. Northern Railwy Colony. 

Sector- 3. Clums..41,F..arb-Id0102 ig:f.:cc-2.4:44C.L.1).,ga.001.cginsf 

Subject: 	O.A. isle. 137/2024 titled Vijay Chandel Ws State of H.P. & ors. before Ilonsble NOT. 

Sir. 
This is in reference to your office letter no. 70-AJCS/XEN/C1/CDG dated 15-03-2024 

vide which information w.r.t. length of railway project falling in Himachal Pradesh and quantity of 

muck/soil required for filling purpose/laying of railway line has been submitted. 

In this context, the additional information is required from your end. Therefore you are 

requested to provide the supporting document w.r.t. muck' s'ä qty with details annexed with forwarding 

leiter along . with detail of vendor of your contactor before 16-05-24 by e-mail to 

pgbmbpdsli I 4agmaiI.coin. 

Yours faith Ily, 

t f  
(Er. Abha upta) 7 

Nodal Officer-cum-Assistant Environmental Engineer, 

Copy to: 
	 HU,PCB Baddi, 

I. 	The Sub Divisional Magistrate for information please. 

2. . 	The Singla Construction, * 196. Top Floor, Sector 16A, Chandigarh-160015 to provide 

the supporting documents W.1'.1 information given to Deputy Chief Engineer. Northern 

Railway. Chandigarh ref. no. SCIAGRL/20240510 dated l0-05-2024v1de letter no. SCL 

by 16-05-2024 by e-mad to pebrobaddi1@gmail.eom. 

(Er. AbhayGupta). 
Assistant Environmemal Engineer. HPSPCB, Baddi. 
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Annexure 25 

(Authoritative English text of this Department Notification No. STE-E(5)-2/2021 
dated 18 -08-2022 as required under clause (3) of article 348 of the Constitution of India) 

Government of Himachal Pradesh 
Department of Environment, Science S.! Technology 

No. STE-E(5)-2/2021 Dated: Shimla-2, 	 18 -08-2022. 

NOTIFICATION 

WHEREAS, under Section 5 of the Environment Protection Act, 1986(Act No. 

29 of 1986), the State Government is empowered to issue direction to implement the directions 

Passed by the. Hon'ble National Green Tribunal vide order dated 23-02-2021 passed in 0.A No. 

360/2015-NOT titled as National Green Tribunal, Bar Association vs. Verinder Singh 'few 

recovery of compensation on account of damage caused to the environment and ecology,  due to 

illegal Mining; 

WHEREAS, the Hon'ble NGT in Para 25 of its. above Order dated .26.02.2021 

has directed Central Pollution Control Board (CPC0) that the scale of compensation calculated. 

with reference to Approach- 11 mentioned in the Expert Committee: Report dated 30.0.1.2020 he 

adopted by all .States/las and that the compensation be recovered in compliance to the said order 

And the recovered compensation may be kept in separate account and utilized for restoration of 

environment by preparing an appropriate action plan under the directions of Environment-

Secretary with the assistance of such individual institutions as may be considered necessary. 

'However the quantum of compensation calculated with this approach for recovery of the JOSS 

Caused. due to illegal .mining has to be determined by the State on case to case basis and by 

• assessing the damage done to the environment at the site: 

WHEREAS, the Central Pollution C:ontrol Board, Ministry of Environment, 

Forest and Climate Change, Government of India vide letter No. CPCB/IPC-11/NOT.-0A 

(360/2015)/2021 /2039, dated 11.06.2021 has directed the State Govt., in compliance of the 

-aforesaid directions of the Hon'ble NOT and in exercise of powers conferred by sectiOn,5,:of the 

'Environment Protection Act, -1986, to •evolve an appropriate mechanism for .asaessmerg and 

. .:recovery .of compensation in all the Districts of.  the State and for utilization of the .reeovered-

COmpensation for restoration of environment by preparing an appropriate action plan. 

AND NOW THEREFORE, in view of above observations and the directions 

passed. in para 25 of the Hon'ble NOT Order dated 26.02.2021 and in exercise of the powers 

- conferred under section-5 of the Environmental Protection Act, 1986, the Governor of Himachal" 
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_Pradesh is pleased to devise an appropriate mechanism for assessment and recovery of 

compensation in all Districts of the State as follows:- 

I. The overall responsibility to check illegal mining, to punish the offenders, to draw plans. 

for prevention or lased ,nne and take any lug-titer steps in this direction shall vest With 

the District Administration, who shall he assisted by the 'Superintendent of Police, the 

District Mining officer(s), the Forest Department and also the Departm.ents/institutions. 

like JSV, 1-IPPWO, HPSIDC, Deputy Director Industries, the Block. Development 

Officer(s) and any other Department/ Office/Authority .at the District level as deemed .11.t 

by the District Magistrate or any other officer authorized in this behalf by him. 

2. In order to ascertain the amount and quantity of damage done to the environment and 

ecology by the illegal miners or any such offenders who are in violation of any order or 

legislation or rule dealing with illegal mining, a Committee under the Sub-Divisional 

Magistrate shall ascertain the amount of damage caused to the environment by the act of 

such persons and cause the same to be recovered. 

.3. The Sub Divisional Magistrate shall first ascertain the identity of illegal miners, and then 

seek the assistance of Mining Officer, PVVD, 131)0, Forest Department and the Police to 

calculate' the damage done to environment and ecology as per the Approach It as directed 

by the Hoeble 'NOT vide Order dated 26-02-2021 in the above tilted case. for the sake of 

clarity the Approach 11 along with other seizures and. release .of vehicles is Oplained in 

ANNEXURE-I.  

4. For the recovery of damage done to the ecology and environment, a notice of calling the 

perpetuators to deposit the environmental compensation shall be issued by the Sub-

Divisional Magistrate to such persons involved in illegal mining. 

5. If the perpetuators fail to deposit the said amount, the Sub-Divisional Magistrate has_the 

power to use any means including attachment of property or declaration of such amount 

as arrears of land revenue. 

6. A State level Nodal account shall be opened by the Director, Environment,. Science -4. 

Technology Department which shall be used to deposit the amount recovered at 

compensation from the illegal mining activities. The Director, Environment, Scienco..84-

Technology with the assistance of such Agencies as deemed fit shall utilize this amount 

for restoration of the damage caused to environment as a result. Of such illegal. activitieg 

The amount recovered from a particular areaisile shall be used for restoration activities in 

that area only or in its immediate vicinity having direct environmental effect. For this 

2 I P 
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purpose, the plan for restoration shall be got made by the Sub-Divisional Magistrate with

the assistance of BDO, PWD, JSV. HPSIDC. Forest or any other Agency deemed. fit.. The.  

same shall he &LIN-hated along with amount needed to the Director, Environment, Science 

Sa Technology for approseal. Thc amount 5hall not exceed the compensation SQ.0011Caea, 

Whatever amount is left at the disposal of the Director, Environment S&T after spending 

on these plans shall be used for other ecological or conservation activities within the -State 

in consultation with the State Government. 

In the event of failure to comply with the directions passed by the Hon$10 NGT 

the concerned individual(s)/institution(s) shall be liable for non-compliance. 

By Order 

Endsts_ No. STE-E(3)-2/202 I 	Dated :Sh im la-2 

Prabodh Saxena 
Addl. Chief Secretary (Env.,S&T) to the 

Government of Himachal Pradesh 
/8-08- 2022. 

Copy forwarded to the following, for information & necessary action:- 

I. All the Administrative Secretaries to the Government of Himachal Pradesh, Shintla-171002. 
2. The Pr. Chief Conservator of Forest, H.P Sh m 1 a-171001. 
3. All the Heads.of Departments, Himachal Pradesh. 
4. The Engineer-in-Chief, PWD, Shim la -171002. 
S. The Engineer-in-Chief, Jal Shakti Vibhag, Shimla -171005. 
6. The Member Secretary, 1-1.P State Pollution C:ontrol Board;  Shimla-,171009. 
7. All the Deputy Commissioners, Himachal Pradesh. 
8. All the Superintendents of Police, Himachal Pradesh, 
9. The Director, Department of Industries, Himachal Pradesh. Shimla-171001. 
10. The Director, Environment. Science & Technology Deptt.. Himachal Pradesh, Shimla-171001 
11. Guard file. 

(Satpai Dhirnan)  
Additional Secretary (Env.. Sci., & Tech.) to the 

Government of Himachal Praciesb 

31P e 
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ANN EMI RE-I  

Recovery of compensation and other penalties for release of vehicles/equipment as 
per Order pugged by the I-Ion'ble National Green Tribunal in 0.A No. 360/201,S-

NCT Bar Association vs. Verinder Singh dated 19.02.2020. 

The I lon'ble NGT considering the practical difficulty has modified its orders vide 

Order dated 19.02.2020 and has directed that the amount of compensation for the damage 

to the environment shall be charged as under:- 

Sr.No. LCategorv of vehicle 	 i  Penalty amount 
I. 	! 'Vehicles/Equipments/Excavators with showroom value I 	41-.1ac:s. 

more than Rs. 25 lacs and less than 5 years old. 	 1 

2. 	Vehicles/Equipments/Excavators with showroom value 
more than. Rs. 25 lacs and more than 5 years but less than 10 
years old. 	 .• .• 

3 1acs 

3 	For 	the 	remaining 	Vehicles 	older t 	2 lacs 
than I Oyears/equipments/excavators which are otherwise 
legally permissible to be operated and not covered by Serial 
No. land 2. 

Note-I: On repetition of the offence by the same vehicle/equipment, Order dated 
05.04.2019 will be applicable 

Note-H- The option of release may be available, for a period of one month - ROM the date. 
auctioned. of seizure and thereafter, the vehicles may be confiscated and . 	 . 

APPROACH -Ills demonstrated by fOl lowing formula as-under:- 

Till such time as data and information .for a comprehensive NAV is worked out in a site 
specific manner to account for all (or at least the major) ecological damages, a simplified 
NPV, proxied on the market value of the illegally extracted amount may be computed. In 
this case the 'NAV approach would imply that the total benefits from the activity of sand 
mining (as represented by the market value of the extracted amount) be deducted from the 
total ecological costs imposed by the activity. In the absence of data on benefits. and costs.  
separately, we recommend a modification of the formula as shown 

Total Benefits (B)= Market Value of illegal extraction: D 
Total Ecological Costs = Market Value Adjusted, for risk 
factor: D *RF 

411,4ge 
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For present purposes, it is assumed that the Benefits would accrue only in the first year 
(in which the extraction of the illegally Mined material takes place), while the ecological 
Costs would continue to be felt over a period of time. NPV is to be calculated for a period 
of 5 years on the net value, Z (C-B), at a discount rate ranging from 8%-5%, varying in. 
inverse with the risk factor. Thus, where the highest risk -factor (sayl) ig -applicable, the 
discount rate applicable would be the lowest (say 5%. in this case)." 

. 
I 	

Table 	 7  
Moderate 

, 	 --,-„. .,..  
Severity 	Mild 	' . 	 : Significant 	1 	Severe 1 	 ! 	 . 

! i 
I 	: I 2 i• ' 	3 I .4 
0.25 0.75 

I 
' 1.0 I 0.50 , 

5% 8% i 74 	 1 64 

Compensation Charge - explicit accounting of NPV 

Markel Value q[Blegally Mined Material (p) 	5000*400 = 2000000/- 
Annual Value of Foregone Ecological Values 	D*RF= 2000000/-

Present Value of Foregone Ecological Values (g 5% discount rate and over 
5 years) 

PV 	 (D+RT)  

(l+r)/ 

2:(2000000) + (2000000) (2000000) + (2000000)+ 2000000) 
(1+0.05)1 	( I +0.05)2 	(1+0.05)3 	(1+0.05)4 (1+0.05)5 

= Rs. 86, 58, 953/- 

*, 	Net Present Value (after netting out market value of illegally mined material) , 
i.e., Total Compensation to be levied 

= NPV=PV-D 
= Rs. 66,58,953/- 
Compensation Charge in. above case: 

Approach 2 
(explicit accountina of NPV) 11.4 5% discount rate and over 5 years 

Rs. 66,58,953/- 

i 

1-- I Risk Level - 
I Risk Factor 
I Discount 

5 I 17 a g 
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ILLUSTRATION NO.1  

Let us say that in Shimla district 50 tons or illegally mined material has been recovered 
by the concerned authority. The.market value of the illegal mined material is determined 
by the Minin2 Wing, who shall ascertain the pith mouth value of the illegal mined 
material which is presumed to be Rs.300. The market value of the illegal mined material 
for various categories shall also be determined by the Mining •Officer(s). The variables in . 
the illustration are assumed as per the inputs from the Mining Wing for enabling the 
application of the Approach II. In this case the D (market value of illegal extraction) and 
the RE (risk factor) shall be determined by the Mining Officer who shall ealeulate the 
amount of compensation to be levied as follows: 

D= market value of illegal mined mineral x illegal mined material 

R.T= D x Risk factor. 

r =discount. 
= time ( Le 5 years) 

RF = risk factor determined by the table as Moderate i.e .50 
Therefore, the r (discount) is 7% .i.e .07. 
Illegal mined material =50 tons. 
Market value of illegal mined material 300 per ton pith mouth value which is to 
be determined by the mining wing) 

(D+RT) D x RF 

PV 

(I)+RT) = D x RE 

(D+RT) 

LL=1- (1-i-r)t 

D= market value of illegal mined mineral x illegal mined material . 

RE= Mild Moderate Significant Severe 
.25 	.50 	.75 

= 8% 7% 	6%• 	5% (as per Table-2, 

Illegally mined material = 50 tons 
Market value = Rs.300 per ton (pit mouth value.) 

i.e D .market value of illegal mined mineral x illegal mined material 

= 300 x 50 = Rs. 15000 
RE= risk factor adopted is _Moderate., 

Annual value of forgone ecological values = D x RE (risk -factor) 
• = 15000x .50(moderate) 

500. 

I 
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Present value of forgone ecological value (PV) = 7% discount for moderate..(r) 

PV 
	

V=1 ff;14-.1:.1,-t)  
i.e 	 (.750()). 	7,009.34 (first year) 

(1+.07)' 

(7590) 	27_6,521.731second year) 
(1.07)2 	1.15 

(75001_ 	7500 -= 6.147.54 (third year) 
(1.07)i 	1.22 

(7500) = 7500 =_5,725.19ffourth year) 
(1.07)4 	1.31 

J7500), = 7500 =  5,357.14 (fifth year) 
(1.07)' 	1.40 

7,009.34 + 6,521.73 4-  6,147.54 5,725.19 .4- 5,357.14 = 30,760.94. 

Rs. 30,760.94. to be recovered as compensation against illegal mining.  

Note: The quantity and value of illegally mined material used for illustration4 as. 
above are hypothetical and are only used to bring clarity, 

ILLUSTRATION NO. 2 

Let us say that in Una district 70 tons of illegally mined material has been recovered by.  
the concerned authority. The market value of the illegal mined material is detertnined by 
the Mining Wing, who shall ascertain the pith mouth value of the illegal mined Material 
which is presumed to be .Rs 400. The market value of the illegal mined material for 
various categories shall also be determined by the Mining Officer: The variables.. in the-. 
illustration are assumed as per the inputs From the Mining Wing for enabling the 
application of the Approach 11. In this case the D (market value of illegal extraction) and 
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the 
amount of compensation to be levied as follows: 

0— market value of illegal mined mineral x illegal mined material 

D x Risk factor. 

r =discount 
t "- time (i.e 5 years) 

RF = risk factor determined by the table as Severe  i.e .1 

71Page 
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Therefore, the r (discount) is 5% .i.e .05, 
Illegal mined material =70 tons. 
Market value of illegal mined material = 400 per ton (pith mouth value which is to 
be determined by the mining wing) 

(3-1-RT) D x RE 

PV 

(D+RT) = D x RE 

(D-i-RT) 
4.JC=-1- 

D— market value of illegal mined mineral x illegal mined material . 

RF= Mild Moderate Significant Severe 
.25 	.50 	.75 

(1+r) = '8% 7% 	6% 	5% (as per Table-2) 

Illegally mined material = 70 tons 
Market value = Rs.400 per ton (pit mouth value) 

i.e D = market value of illegal mined mineral x illeaal mined material  

= 400 x 70 = Rs.28,000 
RE= risk Factor adopted is Severe. 

Annual value of forgone ecological values = D x RE (risk factor) 
= 28,000 x i (moderate) 
=Rs 28,000. 

Present value of forgone ecological value (PV) = 5% discount for severe (r) 

PV 
(1)+RT) 

Lit=1 j+r g 

i.e 	 (28,000) =26666.66 (first year) 
(1+.05)1  

(210)0± f2U00 f_25454.54 (second year) 
(11-.05)2 	(1.10) 

(28000 = 28000 = 24,137.93..(third year) 
(I .05)3 	( 1.16) 

0000) = 28000 =22,950.81 (fourth year) 
(1.05)4 	(1.22) 

(28000) = 28000 =2 ,875.00 _(fiilli year) 
(1.05)' 	1.28 

8 !Page 
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26666.661  ±25454.542+24,I37.933+22,950.8 I 4  A-21,875.005  = Rs: 1, 21,084.94. 

Rs. 1, 21,084.94 to be recovered as compensation against illegal mining.  

Note: The quantity and value of illegally mined material used for illustration-2 as-
above are hypothetical and are only used to bring clarity. 

ILLUSTRATION NO 3  

The SDM of the let's say XYZ, Sub-Division area received information that about. 
six persons with their equipment and vehicles are digging at point A, situated near river 
H. The SDM shall seek the assistance oldie Police immediately and reach the site along . 
with officer(s) of the Mining Department. He shall immediately identify the illegal miners. 
with the help of the Police and confiscate their machinery. The machinery shall be kept ti 
the custody of the local Thana. The videography of the spot be done alongwith the 
statements of village Revenue Officer and responsible persons from the. Panchayat or the. 
Lumberdar be recorded. 

The .SDM shall get the damage caused to the ecology and environment .assessed 
by the officers of the Mining Department who, if need be, shall be given assistance by the 
PWD, Forest Department, Block Development Officer (BDO), or the Revenue Officials. 
For the purpose of the calculations of damage caused t6. the ecology and environment. 
Approach-11 shall be applied for which the Mining Officer Or his representative shall be. 
Competent. Once calculations are done by the Mining Officer the same shall be conveyed 
to the offenders by way of notice, delivered as per routine practices of delivery of notices. 
A time period of 15 days shall be given to the offenders to deposit the Environment 
Compensation failing which the same shall he recovered by way of arrears of land 
revenue. 

For the recovery of Environment Compensation the SDM may use other practices 
like cancellation 'of the Government contracts, blacklisting for future participation .1.11 
tenders, etc. as per the content and situations. Only After the said Environment. 
Compensation has been deposited, the vehicles and the machinery used in illegal. mining 
shall be released. 
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Annexure 26 

!Boole 	Pradoili 
l'obli( Works t)epariiiiviit 

No. PW/NI.1)/ 	'our( Caw /2024-25 

"fo 

Dated: 15' 5/4043/4  

The kr. Ablitly Gupta . 

Nodal ()nicer-cum Assistant 
knvironmental I imgineer 	Iladdi. 
(pebroblititli I (4,rnail.com) 

Subject: - 	().A. No. 137/2024 titled Vijay Chandel v\s State or t 	& ors. before 
I loitible 

Reference:- 	Your office letter No. 111)PCB/R0 Baddi/court Case (OA No. • 
137/2024)/2024-232-33 dated:- 07/05/2024. 

On the subject cited above & letter under reference ills intimated that as per 
report of Assistant Engineer 1-1141'WO Sub Division Baddi it is not possible to ascertain the 
quantity of the excavated earth as the original/ advance X-Section of Natural surface level arraot 
known at this :stage. 

Execu e En 	r, 
Nalagarh Division, 
HP.PWD Nalagarh. 

Copy forwarded to the Assistant Engineer Baddi HP PWD Sub-Division 
Baddi with reference to his office letter No.l 03, dated- 13.05.2024 for information. 

Executive Engineer, 
Nalagarh Division, 
I-IPPWD Nalagarh. 
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Annexure 27 
No. Udyog/ SLN/ MM/ Court Case/OA No. 137/2024- 13173 1 
0/o the Mining officer, Solan 
Distt. Solan, H.P. 

Dated Solari, the 	1,  6 May, 2024 

To 

The Assistant Environmental Engineer. 
Himachal Pradesh State Pollution Control Board, 
Baddi, District Solan (HP.) 

Subject: 	 O.A. No. 137/2024 titled as Vijay Chandel Ws State of Himachal 
Pradesh and ors. before Hon'ble National Green Tribunal. 

Sir, 

Kindly refer to your office letter No. HPPCB/RO Baddi/ Court Case 

(OA No. 1377/2024)/2024-236-237 dated 07.05.2024 on the subject cited above. 

In this regard it is to inform that the Complaint of Shri Vijay Chandel 

S/o Shri Dasondhi Ram and Shri Om Sharma Sio Late Shri Narender Pal was received 

through Sub-Divisional Officer (C) Nalagarh. After receiving the complaint, the area was 

frequently inspected by the field officials and during inspection complaints were 

registered against 6 Nos. tractors. 4 Nos. tippers and one pocklaine in and around the 

area under reference and the action as per the provisions of Himachal Pradesh Minor 

Mineral (Concession) and Minerals (Prevention of Illegal Mining. Transportation and 

Storage) Rules, 2015 was taken. Further, the field officials inspected the area under 

reference on dated 07.05.2024 & 08.05.2024 and no illegal mining activities were 

noticed in the area under reference. 

It is also intimated that the permission of 49992 M.T. minor mineral 

(Sand 29995 M.T. and Soil 19997 M.T.) was granted in favor of Shri Gurdayal S/o Shri 

Chhaju Ram, Village Kalyanpur, P.O. Haripur Sandhoii, Tehsil Baddi, District Solar) 

(H.P.) for a period of three months w.e.f. 14.01.2023 to 13.04.2023. During the period of 

permission Shri Gurdayal Singh lifted 20490 M.T. after paying the royalty amounting to 

Rs. 16,39,200/- and other taxes. Hence, report is submitted for information and further 

action please. 

Yours faithfully, 

(Harvin er Si gh) 
Mining Officer, Solan 
District Solan, H.P. 

Endst. No. As above 	 Dated 
Copy forwarded to Geologist (Zone-Ill) Himachal Pradesh w.r.t. office memo No. 

Udyog-Bhu(Khani-4)Laghu-370/2024-709 dated 01.05.2024 for information please. 

(Harvinder Singh) 
Mining Officer, Solan 
District Solan, H.P. 
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No. FIPPCB/R0 Baddi/Court Case (OA No. 137/2024)/2024 
Q7 
	7 • / 

To 

Annextge 28 

H.P. STATE POLLUTION CONTROL BOARD, 
Regional Office "HIMUDA COMPLEX" Phase-I, Baddi 

Tehsil Baddi,Distt. Solan (HP) Phone-01795-245374 

Th 	ming Officer, 
istt Solan, HP. 

(ninineofficersolan@gmail.com) 

Subject: 	O.A. No. 137/2024 titled Vijay Chandel v/s State of H.P. & ors. before Hon'ble NGT. 

Sir, 
This is in reference to the email received in this office on dated 16.5.24 regarding the 

orders passed by Hon'ble NOT in O.A. No. 137/2024 titled Vijay Chandet Ws State of H.P. & ors. Further 

the information supplied by you through email is: insufficient and additional information is required 

regarding the details of challan done by your office in and around Kalayanpur & Kendhuwal area against 

the illegal mining activates between the periods 1-1-2023 to till date. 

Hence you are once again requested to kindly provide the requisite detail by return e-mail 

by today at pcbrobaddil(e,gmail.com  so that report can be filed before Hon'ble Nation Green Tribunal. 

Yours faithfully, 

(Er. Abhay Gupta), • 
Nodal Officer-cum-Assistant Environmental Engineer, 

Copy to: 
	 HPSPS9 Baddi. 

The Sub Divisional Magistrate for information please. 
	

(Er. Ab\hay Gupta), 
Assistant Environmental Engineer, 

HP SPCB Baddi. 
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Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 
Description of Document 

Property Description 
Consideration Price (Rs.) 

First Party 

Second Party 
Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

INDIA NON JUDICIAL 

Government of Himachal Pradesh 

IN-HP15185254015374W 

e-Stamp 

16-May-2024 03:23 PM 

CSCACC (GVy hpcsceg07/ HP-SLMANO404/ HP-SL 
SUBIN-HPHPCSCEGO726290666241245W 

GURDYAL SINGH 

Article 4 Affidavit 

: AFFIDAVIT 

(Zero) 
GURDYAL SINGH 

NA 

GURDYAL SINGH 

: 20 
(Twenty only) 

Atted 

ExetbieMAugist:ate Baddi District Solarn H P.) 
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eTAMP-N-HP15185254015374W 

AT4 3T AT: 16/OS/2024 

PARVESH KUMAR NAMBARDAR 

S/o Sh. Ram Lok 
Mouja-Baddi, Sheetalpur, 

Teh. Baddi, Distt. Solan (H.P 

Attegted a::d rcturn 

agist 

bistrict Set: 
caddi 
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Annexure 30
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